
D I R[!C'I'0I{A'I'E G E NERAL OF I,-OREIGN'I'RADE
(DI.lS-II SEC'I'ION)

RA'I' I F-I I'D M INU'I'F]S O I.''[IIE NORMS COMM I'I"I'EI'-II MEETING
NO.l3/81 DATI.ID 19.09.2017

Ple4gc_\glc

(i) Iror inlormation of cxpoflcrs. Norms Comrnittcc-ll handlcs all cascs pertaining to
fixation/ratillcalion ol norms Ior I')xport Products lalling under I'l'C(llS) Chapler 72 lo
76.78 to 80. 85. Commurrications irr rcspcct of cascs/pcrtaining to NC-ll may bc scnt to
ernail addrcss: nc2.clgtiirltnicin

(ii) Itt ccrtain cascs thc dccision ol- thc Norms Cornmittee rcl'crs to the Rccommendations/
Obscrvations/ I)cficiencics rcccivcd from thc concerned 'l'cchnical Authority. Wherever
applicablc. a scanncd copy ol'such document has been placcd at the cnd of the Minutcs,
irt running scrial ordcrs. 'l'hc conccrncd firm/company may go through thc samc and
rcspond accordingly.

(iii) Similarly. a scanncd copy of thc blank Standard Deficicncy lrormat,'which rnay find a
rcl-crcncc in NC dccisiorrs, has also bccn attachcd in thc ord. '['his may also bc relcrred to
by thc conccrncd Iirrn/company and may bc rcsponded accordingly.

(iu) 'l'hc Norms Cornmiltec has takcn dccision only with respcct to tcchnical aspcct/wastage
noms. Whilc rcdecming thc applications, RAs should chcck that the applicant has
lirlllllcd all rccluircmcrrts as prcscribcd in policy/proccdure including thosc in Policy
Circulars No. 50/2009-2014 (l{ll 2010) dated 28th Dcccrnber, 2011, Policy Circular
No.l4(l{lr-201212009-14. datcd 4th lrcbruary, 2013 and O.M. No.
0ll92lltlOlMisc./AM.l3/PC'-VI/10 datcd 15.04.2014 or any othcr provisions undcr
III'P/l IIIP lor lrOI)C.

l'hc Mcctirrg No. l3l81 datcd 19.09.2017 of Norms Committcc-ll for thc ycar 2017-18
was aotually hcld undcr thc Chairmanship of Shri Jaikant Singh. Additional Director Gcneral of
lrorcign'l'radc to considcr thc lollorving applications lor ratilication of norms in respcct ol-
advancc authorizations undcr l)uty I:xcmption Scheme (Chaptcr-4) of Foreign 'fradc Policy
2015-20. 'l'hc lollowirrg rncrnbcrs wcre prcsent in thc mccting:-

Minutcs of thc Mccting No.l3l81 dated 19.092017 are conl'irmcd by the Mcmbers.
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Casc No.:2/11/81-      Party Namc:DELTA     Mcct No/Datc:13/8卜    Status:Dcfcrrcd

ALC2/201l          POWER SOLUT10NS   Alン C2/2017
1NDIA PV′ I｀ .1ン

′
「 D.    19.09.2017                 1

HQ File             RIンA Filc            Iン iC.NO/1)atci2510003250 1)cfcr Datc:    ‐

1 :01/81/050/00071/AM12/   :2_5/24/040/00005/ノ Mヽ12/  25.05.2011             31.102017

‐Dccision:NC observed that application for thc abovc AA was rcFctrrcd to McitY for commcnts.NC‐

decided to awaitthcir commcnts and detrthe case

l｀hc casc stands dctrrcd to 31.10.2017.

Casc No.:6/21/81¨ ALC2/2016 Party Namc:FRICTION    Mcct No/Datc:13/81-   Status:
METAIッ IrIBRI〕 S(INDIA)  IAIン C2/2017        Dcttrrcd

‐
                         P.L・「 I)                   19,09.2017

1  HQ Filc               RlノA Irilc              I′ iC.No/Datc:05103258481)clbr Datc:
12  :01/81/050/00490/AM17/    .:05/23/040/00500/AM12/    .25.05.2012            31.10.2017

‐Dccision:NC obscrvcd that application forthc abovc AA was rcfcrrcd to ⅣlSMI〕 for commcnts.NC

I  
‐
dccidcd to a、 vaitthcir colnlncnts and dcfcr thc casc.

´
「 hc casc stands dcRrrcd to 31.10.2017.

I  Casc No.:8/10/81-ALC2/2014 Party Namc:VI]M        MCct No/Datc:13/81   Status:
′
I｀ECHNOLO(〕 IES PVT L′ 1｀D.ALC2/2017       Dcfcrred

19.09.2017

.  ‐HQ Filc              RLA「 ilc             lン iC.No/Datc:0910055685 Deた r Datc:
13  :O1/81/050/00265/AM15/     109/24/040/00640/AM13/     08.04.2013            31 10.2017

1  Dccision:NC obscrved that application for thc abovc AA was reibrrcd to McitY for coinmcnts.NC

decided to awaitthcir reply and defer thc case.

‐   ′
I｀hc casc stands deftbrrcd to 3 1.10.2017.

‐  Case No。 :57/10/81-      Party Namc:HINDALCO   Mcct NO/1)atci1 3/81-   Status:
AI」 C2/2014           1NDUSTRIES LIMITED   AL(〕 2/2017        Dcfcrrcd

19.092017

HQ File             RIンA Irilc             l′ iC.No/1)atc:3410040236 Dcfthr Datc:
4  :01/81/050/00314/AⅣ l15/     :34/24/040/00058/AM15/     10.06.2014            31.10.2017

Dccision:NC obscrvcd that application for thc abovc AA was rcた rrcd toヽ4/oヽ4incs br commcnts.

NC dccided to awaittheir commcnts and dcた rthc casc.

´
「 hc casc stands dcfcrrcd to 31 10.2017.

Casc No.:1/10/81¨ ALC2/2017 Party Namc:Alン COMI]X    McCt No/1)atc:13/81-   Approvcd
SPRINGS PRIVATl]     ALC2/2017

5                            LIMI′「 EI)                 19.09.2017

HQ File              RLA「 ilc             lフ iC.No/Datc:3H0064405
:01/81/050/00226/AM18/     :31/83/040/00045/ノ Mヽ15/     16.06.2014



Decision : NC decidcd to ratify thc norms for the above AA as per DIPP comments vide their UO
No.l2168/2017-'l'SW/5 datcd 19.09.2017 as under on repeat basis:

l. Impo( itcms from Sl. Nos. I to 20 shall be of same grade as contained in the export
products.

2. Quantitics ol-import itcms from Sl. No. I to 20
cxport items at Sl. No. I to 20 rcspcctivcly.

3. Quantitics of inrporr itcms at Sl. No. 21 & 22
lhan 2 %o of I;Ot] valuc ol cxports.

RA may take suitablc conscqucntial action accordingly.

may be allowcd as 1.04 Kgs./Kg. content in

may be allowcd as applied for being less

Parly Namc:DEIンPHI      .Mect No/Datc:13/8卜    Status:
CONNliCT10N SYS′「 EMS IALC2/2017        1Deferrcd

:01/81/050/00289/Aン 115/     :10/24/040/00032/ノ ヽヽ 415/     14.07.2014            31.10.2017

Dccislon:NC dccidcd to ask thc Arnl to subnlit thc consumption data■ oln Ccntral Excise/Custom
Aヒlthol・ ity br cxanlination oft1lc casc.

´
I｀ hc casc stands dcR〕 1・ 1・cd to 31.102017.

Casc No.:32/10/81-

AIJC2/2014

HQ IrilC

Casc No。 :25/13/81-

AIメ32/2014

HQ IrilC

Casc No.:12ノ 18ノ81-

AIJC2/2014

HQ「 ilC

INDIA Iン IMI・ I｀ 1〕D,

RIンA「 ilc

Party Namc:Z[〕 N11｀ II

PRI〕 CISION PVT lフTD.,

RIンA「 ilc

19.09.2017           1

Lic.No/Date:1010058625 1Dcfer Datc:

IStatus:

Dcferrcd

DefcSr Dttc:

31 102017

for comments. NC

Party Narnc:JLJPll'UR Mcct No/Datc:13/81-
SOl′ AIt POヽ VI〕 RlンIMITED  ALC2/2017

19092017

RI′ A Irilc 1ンic.No/Datc:02102048_56

25.08.2014

was rctrrcd to MNRI]

:O1/81/050/00441/ノ ンヽ115/     :02/24/040/00090/AM15/

Dccision:NC obscrvcd that application for thc abovc AA

dccidcd to a、 vait thcir co111lnCnts and dcた r thc casc.

・
I｀hc casc stands dcl131・ 1・cd t0 31.10.2017.

24.12.2014

was referrcd to DIPP

Mcct No/Date:13/8ト

Al′C2/2017
19.09.2017

1ンic.No/Datc:0710107288

Status:

Dcferrcd

I)cibr I)atc:

31.10.2017

for comments. NC

:01/81/050/0063 l/n M I 5/ :0112410401003411AM151

Decision : NC obscrvcd tlrat application for thc above AA
dccidcd to await thcir commcnts and dcfer thc case.

'l'hc casc stands dclcrrcd to 3l .l 0.2011 .

Casc No.:23 lllSl-AIrCZl2}lS Party Name: AMAR'l'nRn
PV't'. t.'r.t).

Mcct No/Datc:13/81-

ALC2/2017
19.09.2017

Status:
Dcferrcd
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iIQ Fi18               
‐
RLA ililc              Iッ ic.No/1)atc:03107931331)cた r Datc:

:01/81/050/00023/AM16/     :03/94/040/00977//ヽ M15/     20.01.2015            31.10.2017

Dccision:NC obscrvcd that application for thc abovc AA was rctrrcd to C&PC ttr coinmcnts

Sincc, no conllnents rcccivcd,C`と P(〕 rcnlindcd on ll.092017.N(〕 dccidcd to a、vait thcir rcply and

dcfcr thc casc.

′
「 he case stands dctrrcd to 31.10.2017.

Case No.:6/1181-Ll,C2l20l5 Party Name:l.AXMI Mcct No/1)atc:13/81-

1〕LECTRONICS MOUlンDS&AIッC2/2017
PRECISION liNGG P.I′

′
H)  19.09.2017

HQ IrilC RLA Irilc Iンic.No/1)atc:0710107598

11.02.2015

was rcfcrrcd to McitY

Status:

Dcttrrcd

Dclbr Datc:

31.10.2017

for commcnts. NC
10 :01/81/050/00006/AMl6/ :0112410401004021AMlsl

f)ecision : NC obscrved that application l'or the abovc AA
decided to await thcir commcnts and defer thc casc'

'l'hc case stands dcfcrrcd to 3l.l 0.2017.

Case No.:2/1/81-ALC2/2015 Party Namc:JUPI'l'EI{
SOlッAR POWER LIMI′ l｀ I〕I) AIンC2/2017

19.09.2017

Nlcct No/1)atc:13/81-

Iンic.No/1)atc:0210205584

19.02.2015

was rcfc・rrcdto MNRIう

Mcct No/1)atc:13/81-

SOLAR POWER LIMI 「́ ED  AlンC2/2017
1909.2017

RLA Irilc 1′ic.No/1)atc102 10205883

12.06.2015

was rcfcrrcd to MNRE

Status:

1)cfcrrcd

I)cibr I)atci

31 10.2017

lbr comrncnts. NC
ll

HQ File RLA Filc

:01/81/050/00002/AM16/     :02/24/040/00219/AM15/

Dccision:NC obscrvcd that application forthc abovc AA

dccidcd to a、 vait thcir colnrncnts and defcr thc casc.

′
Fhc casc stands dcたrrcd to 31.10.2017.

Party Name:JUPI'l'EIl

つ
ん

Casc No。 :12/13/81-

AI」 C2/2015

HQ「 ilC

Casc No.:27/13/81-

ALC2ノ2015

13 HQ「 ilc

Status:

Dcfcrrcd

I)cli_・ rl)atc:

31.10.2017

lor commcnts. NC
:O1/81/050/00245/AM16/     :02/24/040/00033/ノ Mヽ16/

Decision:NC observcd that application for thc abovc A/ヽ

decided to a、 vait thcir colnmcnts and defcr the casc.

′
「 hc casc stands dcたrredto 31 10.2017.

101/81/050/00260/AM16/     :03/94/040/00236/AM16/     29062015

1)ccision : NC obscrvcd that application for thc abovc /ヽ /ヽ 、vas rcた rrcd to

Sincc, no conlincnts rcccivcd,C`と PC rclllindcd on ll.09.2017 卜ヾC dccidcd

Party NamciISOVOlン
′
「 A

(INDIA)PV 「́ .Iン
′
I｀ D.

RLA File

ンlcct No/1)atc:13/81-

AlンC2/2017
19.09.2017

1ンiC NO/1)atc:0310796934

Status:

I)cfcrrcd

I)cibr l)atc:

31.10.2017

C&PC lor commcnls.
to await thcir rcply and



dcfcr thc casc.

'l'hc casc stands delcrrcd to 31.1 0.2011 .

Casc No.:9/gltll-Al,C2l20l6 Partv Namc: NllxtiS Mcet No/Date: I 3/81- lstatus,

r)t,t;c't'Ro s'f[lEt. t.tMlt'trD. Al-cz2oti Deferred
19.09.201'7

IIQ Irilc I{l,A Irilc Lic.No/Date:0410160713 Defer Date:
.. :01/81/050/00116lAMlll :0412410401000271AM161 08.07.2015 31.10.2011
l4

Dccision : NC obscrvcd that hard copy of the application not reccived from the RA, Chennai. NC
dccidcd to scnd a rcrnindcr to IIA concerncd to provide three sct of application alongwith relcvant
docurncnts lor considcration olthc casc.

'l'hc casc stands dclcrrcd to 3 I .l 0.2011 .

Casc No.: 1717l8l-Al,(:212017 Party Namc:'l'RIPl.ll-S Mcct ^vo/Date:13/81- Approvcd
COMPONIJN'|SPV'I'L]'D, AI.C2I2OI7

19.09.2017

IIQ l:ilc I{l.A l:ilc l.ic.No/t)ate:0710108619
:01/81/050/001 60/n M I 8/ :0712410401001 10/AM 16/ I 8.0tt.201 5

Dccision : NC dccidcd to ratify thc norms for the abovc AA as pcr DIPP comments vide their UO
No. I 2/68/201 7-'l'SW/15 datcd I 9.09.2017 as undcr :

l. Nct wcight of-cxport products at Sl. No. 1,2,3 ,4 &5 may be spccified as 2000 Kgs.,
1248 Kgs.. 825.6 Kgs., 2043 Kgs. & 1244.9 Kgs., respectivcly.

2. Quantity of-import item at Sl. No.1 may bc allowcd as 4362.5 Kgs. as 2.18 Kgs./Kg.
contcut in cxport itcm at Sl. No. 1 afler taking 50 o/o recovcry from scrap.

l5 3. Quantity of import itcm at Sl.No.2 may be allowed as 2260 Kgs. as 1.81 Kgs./Kg. contcnt
in cxport itcm at Sl. No. 2 allcr taking 50 0% recovery from scrap.

4. Quantity olirnport itcm at Sl.n'o.3 may be allowed as 848 Kgs. as 1.20 Kgs./Kg. contcnt
in expo( itcm at Sl. No. 3 alicr taking 50 o/o recovcry from scrap.

5. Quantity ol irnport itcm at Sl.t.\o.S may be allowed as 1597.5 Kgs. as 1.18 Kgs./Kg.
contcnt in cxporl itcm at Sl. No. 4 alLer taking 50 0% recovcry lrom scrap.

6. Quantity o[ irnport item at Sl.No.8 may be allowed as l5]l Kgs. as l.3l Kgs./Kg.
contcnt in cxporl itcm at Sl. t.\o. 5 aftcr taking 50 o% recovcry l'rom scrap.

7. Weights ol128 Kgs., 162 Kgs.,531 Kgs., l9 Kgs. &22Kgs. may be specified with the
quantitics olirnpo( items at Sl. No. 4,6,J,9 & l0 respectively.

8. Quantitics ol irnporl itcms at SI. No. 4, 6, J,9 & l0 may bc allowed on net to net basis.

9. Irnporl itcrn at Sl. No. I I may bc deletcd as no manufacturing activity on this item.

Ii.A may takc suitablc conscqucntial action accordingly.

CascNo.:26tltf.l-Al,C}l2}ll Partyl.\arnc:lll"l) McctNo/Date:13/81- Status:
lNDtiC'llON PIllVn'l'E, A1.C212011 Deferrcd

16 LIMI'I'ED, 19.09.2017

IIQ lrilc I{l.A l:ilc l-ic.No/Date:0710108704 Defer Datc:
:01/81/050/006631AM|7I :01 12410401001 89/AM l61 09.09.201 5 3 I .10.201 7



IDccision i NC 66scrvea that hard copy ofthc applicttion not rcccivcd IIolll thc RA,13an3alorc.NC

dccidcd to ask thc RA conccrncd to providc thrcc sct of application along、 vith rclcvant doculncnts br

consideration ofthe casc.

′
I｀ hc casc stands dcferred to 31.10.2017.

Casc No.:37/19/81-       Party Namc:GRAVITA    Mcct No/Datc:13/81-   Status:
ALC2/2015           1NDIA LTD           AIノ C2/2017         Dcfcrrcd

19.09.2017

1HQ Filc              RIン A「ilc             l´ iC.No/1)atc:13100479921)crcr Datc:

17.:01/81/050/00395/AM16/     :13/24/040/00028/AM16/     Ol.10.2015            31.102017 .

IDccision:U NC obscrved that application for thc abovc AA was rcrcrrcd to MsME for commcnts.‐
INC dccided to awaittheir commcnts and defcrthc casc.                             ‐

fI｀he casc stands dctrred to 31.10.2017.

Casc No.:25/22/81‥        Party Namc:lノS CABLE     Ⅳlcct No/1)atc:13/81-   Status:
AIノC2/2015          1NDIA PRIVAl｀ 111ノ IMITl:D, ALC2/2017       Dcfcrrcd

19.092017

HQ Filc              RI′A「 ilc             Iン iC● NO/Datci0510396433 1)cた r Datci

18 :01/81/050/00462/ノ Mヽ16/     :05/23/040/00324/ノ M`16/     26.11.2015            31.10.2017

Dccision:NC observcd that application f6r thc abovc AA was rcft・ rrcd to I)O′ 1｀ たr commcnts.NC

dccidcd to a、 vait thcir colnlncnts and dcた r thc casc.

′
Fhc casc stands dctrrcd to 31.10.2017.

Casc No.:2/7/81-ALC2/2017 Party Namc:ALS´ I｀OM INDIA McctNo/1)atc:13/81-   Status:
LIMITED,            AlンC2/2017        Dcfcrrcd

19.09.2017

HQ Filc              RIンA Filc             lン ic.NO/1)atci3410041710 1)cibr Datc:
19 :01/81/050/00145/AM18/     :34/24/040/00195/ノ Mヽ16/     03.12.2015            31 10.2017

Dccision:NC obscrvcd that application for thc abovc AA was rcibrrcd to DH1 lor commcnts.NC

decidcd to a、 vait thcir commcnts and dcfer thc casc.

´
「 hc casc stands defcrrcd to 31.10.2017.

Casc No。 :18/7/81-         Party Namc:1｀ RIPI′ E― S      ンlcct No/1)atc:13/81-    Approvcd
ALC2/2017           COMPONENTS PVTIン TD,  Al′C2/2017

19.092017

HQ File              RLA Irilc             I´ ic.No/Datci0710109268
20 :01/81/050/00161/AM18/     :07/24/040/00282/AM16/     18.01.2016

Decision:NC dccided to ratify thc norms for thc abovc AA as pcr DIPI)comillcnts vidc thcir UO

No.12/68/2017-TSW/20 datcd 19.09.2017 as undcr:

1.  Nct wcight of cxport products at SI.No. 1 &2 nlay bc spccincd as  7740 K8S・ &ι 5450



つ

´

Kgs., rcspcctivcly.

Quantity o{'imporl itcm at Sl.No.l may bc allowed as 7950 Kgs. as 1.20 Kgs./Kg. contcnt
in cxport itcm at Sl. No. I aftcrtaking 50 o% recovcry from scrap.

Quantity of imporl itcrn at Sl.No.3 may be allowed as 4437.5 Kgs. as 1.18 Kgs./Kg.
contcnt in cxporl itcm at Sl. No. 2 after taking 50 oZ recovery l'rom scrap.
Wcights of 1200 Kgs. & 1475 Kgs. rnay be specified with thc quantities of import items a1

Sl. No. 2 & 4 rcspcctivcly.

Quantities o[impofl itcms at Sl. No. 2 & 4 may be allowed on net to net basis.

4.

It/ヽ !1lay takc suitablc conscqucntial action according!y.

Casc No。 :6/18/81-AI」 C2/2016 Party Nalllc:DYNAMIC
CABIッ l〕 SPVT I′

′
1・ D.

HQ「 ilC RIッA「 ilc
:01/81/050/00357//ヽ 4ヽ17/     :13/24/040/00042/AM16/

Dccision:NC dccidcd to ratitt thC nOrms for thc abovc

No.12/68/2017-′ FSヽV/21 datcd 19.09.2017 as undcr:

IMcct No/1)atci1 3/81-    Approvcd

lAIノC2/2017        .
19.09.2017

1ンic.No/1)atc:1310048143
126.02.2016

AA as pcr DIPP commcnts vidc thcir U0

l. Nct Wcights olcxpofl products lrom Sl. No I to 9 may be specified as under:

つ

一

う
４

つ
Ｄ

Words``Coppcr(3onductor"lnay bc sufflxcd with thc dcscription Ofcxportitem at SI.No.8.

4.

6.

7.

9.

5

Quantitics of irrrpofl itcm at Sl. No 1,3 & 5 viz.. Alumirnium Ingots may be allowed as
39418 Kgs.. 14720 Kgs. & 5409 Kgs. rcspcctively as l.0l Kgs./Kg. content in exporr ircms
at Sl. No. I to 3 rcspectivcly.

Quantities o{- irnport items at Sl. No 2, 4 & 6 viz. Xt.Pll Compound may be allowed as
1 l694 Kgs., 5377 Kgs. &2646 Kgs. respcctively as 1.05 Kgs./Kg. content in export irems at
Sl. No. I to 3 rcspcctively.

Quantitics of imporl itcms at Sl. No 7 to l0 may be allowed on net to nct basis in cxport itcm
at Sl. No. 4 as clairncd by thc firm.
Qrrantitics of import ilcms at Sl. No ll to 15 may be allowed on net to nct basis in export
itcm at Sl. No. 5 as claimcd by thc firrn.
Quantitics of irnport itcms at Sl. No l6 to l9 may be allowcd on nct to net basis in export
itcrn at Sl. No. 6 as claimcd by thc firm.
Quanlity ol-import itcms at SI. No. 20 vit. Alumimium Ingots may be allowcd as 23i15
Kgs. as 1.01 Kgs./Kg. contcnt in export itcm at Sl. No. 7.

Quantities ol imporl items at Sl. No 21 &. 23 viz. XI-PII Compound may bc allowed as
applicd for i.c. 8940.7 Kgs. & 31.16 Kgs. respectively as 1.02 Kgs./Kg. contcnt in expoft
iterns at Sl. No. 7 & 8 rcspectivcly as claimed by the firm.
Quantity olimpon itcm at Sl. No. 22 viz,. coppcr l{od may bc allowed as 591.4 Kgs. as
l.0l Kgs./Kg. contcnt in cxport itcm at Sl. No. 8.

ll. Quantity oIimport itcrn at Sl. No 24 viz. PVC as 1.02 Kgs./Kg. contcnt in
No. 8 as clairncd by thc firm.

export item at Sl.

10

5

12. QLrantity o[irnporl itcrn at Sl. No. 25 viz. Coppcr Rod may be allowed as applicd lor i.e.



⌒

1723.9 Kgs.on nct to nct basis in cxport itclll at SI.No.9.

RA may takc suitablc conscqucntial action accordingly.

Casc No.:7/6/81-ALC2/2016 Party Namei「 CI Ol]N     Mcct No/1)atc:13/81-
CONN13CTORS Iン IMI´ l｀ 1〕D  AIン C2/2017

19.09.2017

HQ Filc RIン A Filc lン iC｀ 0/1)atc:1010059417

22 :01/81/050/00073/AM17/    110/24/040/00108/AM16/     29.02.2016
‐Dccision:NC obscrvcd that application for thc abovc AA was rcfbrrcd to ⅣlcitY

dccidcd to a、 vait thcir conllncnts and dcfer the case.

′
「 he casc stands deferred to 31.10.2017.

Mcct No/1)atc:13/81-

ALC2/2017
1909.2017

1′ic.No/1)atc:1310048145

Status:

Dcfcrrcd

Dcた r Datc:

31 10.2017

lbr cotnmcnts. NC

Status:

Dcfcrrcd

I)cibr I)atc:

31.10.2017

for comments. NC

HQ IrilC

IHQ「 ilC

241:O1/81/050/00072/AM17/

RIン A Irilc

Iヽ LンA Irilc

110/24/040/001l1/AM16/

Casc No.:2/25/81-AIノ C2/2015 Party Namc:(〕 RAVITA
INDIA LTD

つ
ん :01/81/050/00544/AM16/     :13/24/040/00043//ヽ M16/

1)ccision:NC obscrved that application for thc abovc Aノ ｀

dccidcd to a、 vaitthcir commcnts and dcfcr thc casc

l｀hc casc stands dctrrcd to 31 10.2017.

ICasc No.:6/6ノ 81-ALC2/2016 Party Namc:「 CI Ol況ヽ

CONNECTORSlン IMI´ I｀ 1〕D

01.03.2016

、vas rcibrrcd toン lSMI〕

04.03.2016

was rcた rrcd to MchY

ンIcct No/1)atc11 3/81-

AlンC2/2017
19092017

1ッic.No/1)atci10 10059426

Status:

I)cfcrrcd

I)cft・ rl)atci

31 10.2017

for commcnts. NC
Dccision:NC obscrvcd that application for thc abovc AA

dccided to a、 vait thcir colnincnts and dcfcr thc casc

・
1｀hc casc stands dcRrrcd to 31.10.2017.

‐Casc No。 :8/6/81-AI」C2/2016 Party Namc:I↑ CI Ol〕N
t                  CONNECTORSLノ IMI′ I｀ I〕D

HQ Filc I｀ IンA Irilc

25 :01/81/050/00074//ヽ M17/     :10/24/040/00118/AM16/

‐
   1)ccision:NC obscrvcd that app‖ cation for thc abovc/ヽ A
dccidcd to a、 vaitthcir commcnts and dcfcr thc casc.

‐   ′
「hc case stands dcたrrcd to 31.10.2017.

21.03.2016

was rcた rrcd to McitY

ⅣIcct No/1)atci1 3/81-

Al′C2/2017
1909.2017

1ンic.No/1)atci101 0059434

Status:

I)cfcrrcd

I)cfcr I)atc:

31.10.2017

lbr cornments. NC

8



Casc No。 :6/9/81¨ AI」C2/2016 Party Namc:SVAM      IⅣ lcct No/1)atci1 3/81-   Status:
PACKA(〕 ING INDUS・ 1｀RH〕 S IAIンC2/2017        ‐Dcfcrrcd

HQ「 ilC
26 :O1/81/050/00173/Aトッ117/     :05ノ24/040/00626/AⅣl16/    130.03.2016 31.10.2017

Decision : NC obscrvcd that application lor thc abovc AA was referrcd to MSMts lor comments. NC
clccided to await thcir commcnts and dclcr the casc.

'['hc casc stands dclcrrcd to 31.1 0.2011 .

PRIVATIう 1ンIMIT13D

ItIン ノ` lrilc

(〕 asc No.:5/12/81-AI′ C2/2016 Party lNa11lc:Iン 2貶
′
F

HYDROCARBON

19.092017

1ンic.No/1)ate:0510398071 1Dcfcr I)atel

Status:

Dcfcrrcd

Dcfcr Date:

131.102017

for commcnts. NC

Mcct No/1)atc:13/81-   IApprovcd

AlンC2/2017
19.09.2017

1ン iC● No/1)atc15210041897

Casc No。 :31/6/81-AI,C2/2016 Party Nalllc:FCI Ol〕 N     Mcct No/Datc:13/8ト
CONNI〕 CTORSIノ IMITED  ALC2/2017

.19.09.2017

HQ IrilC RI,A Irilc Lic.No/1)atc:1010059476

27 :01/81/050/00097//ヽ Ⅳl1 7/     :10/24/040/00007/AM17/    11.05.2016

Dccision:NC obscrvcd that application for thc abovc AA was rcfcrrcd to McitY

dccidcd to a、 vait thcil・ commcnts and dcibr thc casc.

′
Fhc casc stands dc131‐「cd t0 31.10.2017

l〕NGIヽ I〕 IBRING lンIMITED

RIン A IrilcHQ「 ilC
:01/81/050/00222//ヽⅣl1 7/     :52/24/040/00010/AM17/     17.05.2016

Dccision:NC dccidcd to ratitt thC nOrms forthc abovc AA as pcr DIPP comments vidc thcir UO

No.12/68/2017-′「 SW/28 datcd 19.09.2017 as undcr:

1. 
′
I｀ Otal lン cngth o「 Submarinc Pipclincs at Sl.No.1&2 of cxport items
14672 νlctcrs.

may be spccificd as

2.  Nct、 vcight Of cxport itclns at SI.No. 1 &2 may bc spccincd as 2380.962M´
「 , 1141.452 MT

respcctively.

3.  
´
「 hickncss Of31/PP coating and coating arca in cxport itcms at Sl.No. 1 &2 may bc spcciЯ cd
as undcr:

4. Thickncss Of Cwc cOating in cxportitcms at SI.No.1 &2 may bc specincd as 30 mm to

60 mm.
5.  Word``Rclcvant''1■ ay bc prc― rlxcd with thc dcscriptions Of import itcms at Sl.No. 1 &2 and

thcir quantitics rnay bc a‖ o、vcd as applied for on nctto nct basis.

Quantity of irnporl itcm at Sl. No. 3 may bc allowcd as 15 Nos. (22.429 M'l') on net to net basis.
Impoft itcms at Sl. No. 4, ll &. 12 r'nay bc allowed as applied lor.
Quantily of import item at Sl. No. 5 viz. Ilpoxy Powder of rclcvant grade may be allowcd as
1.531 M'l'as pcr SIONs C-1290/C-1291 &C-1292.
Quantity of import itcm at Sl. No. 6 viz. Adhcsive of relcvant grade may be allowed as 3.358
M'l' as pcr SIONs C-1290/C-1291 & C-1292.

６

７

８

　

　

９



10. Quantity of import item at Sl. No. 7 viz. Polyethylenc(I'}li) of rclcvant gradc may bc allowed as

applied for i.e.41.4 M'l'taking clue from SIONs C-12901C-1291 &C-1292.
1 1. Quantity of import itcm at Sl. No. 8 viz. Sintered Powder ol'rclcvant gradc may bc allowed as

1.449 MT inclusive of 5 o/o wastage.
12. Word "Relevant" may bc prc-fixcd with the description ol'import itcm at Sl. nNo. 9 and its

quantity may be allowcd as 487 Nos (36525 Kgs.) inclusive ol3 0% rvastagc.

13. Quantity of import item at Sl. No. l0 viz. Ccmcnt may be allowcd as 1.05 Kgs./Kg. contcnt in
export item.

14. ImportitemsatSl.No. l3maybeallowedonncttonctbasiswithaccountabilityclausc.

RA may take suitable consequential action accordingly.

Case No.:15/18/81- Party Name:lNDlAN CI lAlN Mcct No/l)atc:13/B l- Status:
ALC2l20l6 PVl't.'l'D L1.C212011 l)efcrrcd

t9.09.2011

IIQ File RLA Irilc l.ic.No/Datc:0210206721 I)efcr Datc:

29':0118110501003661AM171 :0212410401000321AMl71 3 I .05.201 6 3l . I 0.201 7

Decision : NC observed that application for thc abovc AA was rclcrrcd to MSMII lor cotnmcnts. N('
decided to await their commcnts and dcfer the casc.

'l'he case stands del'erred to 31.1 0.2017.

Case No.:8/9181-LLC2l20l6 Party Namc:VEDANl'A Mccl No/l)atc: I 3/81 - Status:

LIMI'| IID 1\1,C212011 Deferred
19.09.2011

I Ie F'ile Itl.A Irilc l.ic.No/l)atc:3510044952 l)ct'cr i)atc:

30 :01/81/050/00175lAMl7l :3512410401000011AM171 03.06.2016 31'10'2017

Dccision : NC observed that application flor the abovc AA was rclcrrcd to M/o Mirrcs lbr colnlllcnts.

NC decided to await thcir commcnts and dcler the casc.

'l'hc 
casc stands delerrcd to 3 I .l 0.2011 .

Case No.:27118/81- Party Narnc: Mn GtrllA Mcct No/Datc: 1 3/81 - Status:

Lt,c2t20l6 IlRlDGtl PRODUCI'S A1.C212011 Dcferrcd
PRIVAI'E LIMII'I]D 19.09.2011

IIe 1;ilc Itl.A liilc Lic.No/l)atc:0210206764 l)cfcr I)arc:

3 I :01/81/05 OlO0318lAMl7l :021241040100048/AM I 7/ 11 .06.2016 3l . 10.20 I 7

, Decision : NC observcd that firm was requcstcd to submit inf'orrnation as pcr I)lPP deficicncy lcttcr

in mceting dated 08.08.2017. NC decided to send a rcmindcr to firm and dclcr thc casc.

'l'he case stands defcrred to 3 I . 10.201 7.

Case No.:29 /y8l-LLC2t20l7 I'arty Namc:BIIAI{n'l' Mcct No/l)atc: li/tl l- Approved

32 IIT]AVY I]I,I]C'I'RICAI,S AI,C2I2O1]
LIMI'|UD 19.09.2011
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HQ IrilC RIン A lrilc Lic.No/Datc:ll10028209
:01/8l/050/00666lAMt7l :111241040100015/AMl6/ 20.06.2016

Decision : NC dccidcd to ratify the norms for the abovc AA as pcr DIPP comments vide their tJO
No. l2168/2017-'l'SW/32 datcd I 9.09.2017 as undcr :

l. Nct weight ol'exporl products at Sl. No. 1,2,3 & 4 may bc specified as 194.6 M'f, 80.5
M'l', 108.5 M'l' & 2l 1.4 M'l' respectivcly.

2. Word'ol{clcvanl" may bc prcfixcd with the description of import item at Sl. No.l and its
quantity may bc allowcd as360.52 M'l'as 1.133 Kgs./Kg. content in export items after
taking l/3"1 rccovcry l'rom scrap.

3. Quantity of- import itcm at Sl. No. 2 may bc allowed on nct to net basis.

RA rnay takc suitablc consequcntial action accordingly.

Casc No.:30ノ 1/81-

AIッC2/2017

HQ IrilC

lン I｀41′ FI〕 I)

RIッA「 ilc

Party Namc:GRAVI′ I｀A
INDIA IフTD

Palty Nanlc:BHARAT    IMcct No/Datc:13/81-   Approvcd
Hl〕AVYl〕 1ンECTRICAlン S   ALC2/2017

:01/8l/050/00661lLMt7l :111241040t00016/AMl6/ 20.06.2016

f)ecision : NC decidcd to ratify thc nonns for the above AA as pcr DIPP commcnts vidc thcir LJO
No. l2168/201 7-1'SW/33 darcd I 9.09.201 7 as undcr :

l. Net weight of cxport products at Sl. No. 1 & 2 may bc spccificd as 171 MT, & 54.3 M'f
33 rcspcctivcly.

2. Word "Relcvant" may bc prcfixcd with thc description of import item at Sl. No.i and its
quantity may bc allowcd as 126.2 M'l' as 1.153 Kgs./Kg. contcnt in export items after taking
l/3'd rccovcry from scrap.

3. Quantity ol irnport itcm at Sl. No. 2 nay be allowed as 5 Nos. (507.5 Kgs.) on net to net basis.
4. Quantitics olimporl items at sl. No. 3 & 4 may be allowed as applied ior.
5. Import itcm at Sl. No. 5 may bc deletcd as requested by thc firm vide their letter datcd

30.06.2017.
6. Quantitics ol imporl itcms at Sl. No. 6 & 7 may bc allowcd on nct to nct basis

IIA may lakc suitablc conscqucntial action accordingly.

34 :O1/81/050/00219/ノ Mヽ17/     :lo/24/040/00025/AM17/

Dccision:NC obscrvcd that applicati011 lЭ r thc above AA
dccidcd tO a、 vait thcir cOlllllaCnts and dctr thc casc.

′
I｀hc casc stallds dctrrcd t0 31.10.2017

19.09.2017

Lic.No/Date:ll10028210

Iン iC● NO/Datc:1010059524 1Dcた r Datc:

.01.07.2016            ‐31 10.2017

was rcfcrrcd tO McitY for commcnts.NC

Mcct r.\o/Date: l3l8 l- Status:
AL.C2lz}ll Defcrrcd

(〕 asc No.:2/12/81-AI」 (〕 2/2016 Party Nallle:FC1 0EN      Mcct No/Datc:13/81-

CONNI〕 CTORSIン IMI′ I｀ED  AlンC2/2017
19.09.2017

HQ IrilC ItIフ /ヽ Irilc

Status:
Defcrrcd

35X謎胤青
A Ⅳ81-
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⌒

HQ Filc RLA「 ilc
:01/81/050/00363/AM17/    113/24/040/00010/AM17/

Dccision:NC obscrvcd that application for thc abovc AA

decidcd to a、 vaitthcir commcnts and dcた r thc casc

・
I｀he casc stands dcfcrrcd to 31.10.2017

Casc No.:22/1/81¨ ALC2/2017 Party Name:VEEKAY
SMELTERS PVT.LTD.

01.07.2016

、vas l‐ cncrrcd t。
～
lSMIt

19.09.2017

1ン ic.No/1)atci1 31 0048301 Dcた r Datc:

31.10.2017

lor cot.r-rmcnts. NC

Mcct No/Datci1 3/81-

ALンC2/2017
19.09.2017

1ンiC No/1)atc:2610012763

Status:

Dcfcrrcd

Dcた r Datc:

31.10.2017

for commcnts. i'\C

HQ Filc

36:O1/81/050/00659/AM17/

Casc No.:18/12/81-

AI」 C2/2016

IHQ File

381:01/81/050/00642/AM17/

Casc No。 :26/18/81-

AIメ32/2016

39H。
lile

101/81/050/00377/AM17/

RIン A lrilc

:26/24/040/00011/AM17/

Party Namc:BHン CARI〕

1ンIMITl〕D

Party Namcilン lンOYDS
STEEIフ SINDUS′1｀RII]S

I′ IM11｀ ED

RLA Irilc

:03/95/040/00294//ヽM17/

14.07.2016

、vas rcfcrrcd to MSMEDecision : NC observcd that application for the above AA
dccided to await their commcnts and deler thc casc.

-l'lre 
case stands defcrred to 31.10.2011 .

Ⅳlcct No/1)atc:13/81-

AIンC2/2017
19.09.2017

ⅣIcct No/1)atc:13/81-

AIッC2/2017
1909.2017

1ン iC● NO/1)atc:3110066266

Status:
Dcfcrred

371£計憶::;::2::'lMi7' 1≒亀jl'0'0:01:/AMi; 瞥ざ%品lα
31100661511電

.野|;

lbccision:Nё  obsti↓ca that application for thc a6o↓ cAA↓ as rcたrrcd to DIPP(ChCmical D市
ision)

for comments.NC decided to wait fortheir comments and dcibrthc casc

l l′ I｀he casc stands dcfcrred to 31.10.2017.

Casc No。 :5/1/81‐ AIフC2/2017 Party Name:BIlン CARI〕

IンIMITl]D

RLA lrilc

Status:

1)cfcrrcd

I)cfcr l)atci

31.10.2017
:31/82/040/00084//ヽM17/     26.07.2016

D3cisi6niヽc o6scrved thi appli`ati6A for iA8五 も6↓cAÅ 喜is icおrrcd to DIPP(ChCmical D市
ision)

br commcnts.NC dccidcd to wait forthcir commcnts and dcた
r thc casc.

´
1｀hc casc stands dcたrrcd t0 31.10.2017.

27.07.2016

was rcた rrcd to MSMI]

Ⅳlcct NO/1)atc:13/81-

AIンC2/2017
19.09.2017

1ンic.No/1)atc:0310806647

Status:

Dcfcrrcd

l)cncr I)atc:

31.10.2017

Decision : NC observcd that application for thc abovc AA

12

for comments. NC



dccided to await thcir commcnts and dcfcr the casc.

'l'hc casc slands delbrred to 3l .l 0.2011.

(〕 asc No.:17/21/81-

AI」 (〕 2/201`

HQ IrilC

Pal■ y Nanlc:THItRMO
CABI′ ltS Iン IMITED

RIン A Irilc

Mect No/Date:i3/81-   ‐Approvcd
ALC2/2017
19.09.2017

1ンic.No/1)ate:0910064000

29.07.2016           .:O1/81/050/00501//ヽル117/    :09/24/040/00686/AM16/

Decision : NC dccidcd to ratify the norms for the above AA as pcr DIPP comments vide their tJO
r-o.12168/201 7-'l-SW/40 dated I 9.09.2017 as undcr :

聾pl整20■ products l■ a ified as under:

Kes./Knr

14   1 828

--'.+-_r I

Words "300V" may bc suflixcd with the description of exp;n;,odu , 3, 4, 6, J,
13, 14, I 8 to 25, 27, 28, 33, 36, 40, 42 & 43 .

Vヽords ttl1 00V"rnay bc sufAxcd with thc description of cxpOrt products at Sl.No.2,5,9, 12,

15 to 17,26,29,32,34,352貶 37 to 39.
Words“ 500V"lllay bc sufllxcd with thc dcscription of cxport products at Sl.No.8, 10, 11,
30,31&41 .
Quantitics Ofilllport itcms at sI.Nol,4,10,13,16, 19,22,25,28,31, 34,37,40,43,46,49,
55,58,61,64,67,73,76,79,82,85,88,91,94,97, 100, 103, 106, 109, 112, 115, 118, 121,

124&127 viz.COntinuous Cast COpper Rod 8mm(ElcctrOlyttc Gradc)may bc a1lowcd as
appHcd fbr.

QuantitiCs Of import itcms at SI.No.52& 70 vizo COntinuous Cast Coppcr Rod 8mm

(1]lCCtrOlytic(〕 radc)may bC al10wcd as 39 Kgs.&88.6 Kgs.rcspcc」 vcly.
QuantitiCS OfimpOn itcm(Pvc COmpound)may bC a110wcd as undc「

lantity

Kgs.

4.3

Ｓ‐
．
Ｎ。

Quantity
in Kss.

Ｓ‐
．
Ｎ。

Quantity
in Kgs.

・　
０

Ｓ‐

Ｎ
Quantity
in Kgs.

56 1409.4 83 49.6 110 129.2

40

つ
４

4.

6.

【／

424

13

12  1353     117
|=~~に

1 9    1 665 124

|

127

Nct Iixporl
We ight

632

605

400

留ふ.1判iン°威
|

1610

42   1 1020

1 30   12330



5 85.87
つ
４ 263.2 59 58.8

8 114.17 293.3 う
乙
′
υ 141

2479.3 38 389 ∠
υ 859

14 7654 41 767.4 68 66.3

17 41.2 44 438.1 71 392.8

20 54.1 47 56.3 74 558
う
４

う
ん
ｎ
ン 50 259.7 77 46.9

26 210.4 389 80 40.6

8. Quantities of impo( items at Sl. No. 3, 6, g, 12, 15, 18, 21, 24,27,30, 33, 36,39' 42, 45, 48,

51,54, 5'1,60,6\,66,69,'15,78,81,84,87,90,93, 96,gg,102,105,108,111, ll4, ll7,120'
123 &.129 viz. G.l Wirc may be allowed as applicd for'

g. Quantities of import items at Sl. No. 72 &. 126 viz. G.l wirc rnay bc allowcd as 363'6

Kgs. & 214.7 Kgs. resPectivelY.

RA may take suitable consequential action accordingly'

Casc No.:3/24/81-ALC2/2016 Party Namc:MANASH
KUMAR PAUIッ

Mcet No/Datc:13/81-

AlンC2/2017
19.092017

Status:
I)el'crrccl

t.ic.N o/l)atc :021 020681 4 Defer Datc:
IIQ lrile IILA Irile

4l :01/81/05 oloo5l6lAMtll :021241040100083/AMl7/ 05'08'2016 31'10'2017

Decision : NC obscrvcd that application for thc abovc AA was rclcrrcd to MSMI: lor commcnts' NC

decided to await their commcnts and del'er thc case'

'fhe case stands deferred to 31.1 0.2017 '

Casc No.:58/18/81-

ALC2/2016 :需じ勲緊t穐.造き〕ぢ
`lttα

博慇ト
19.09.2017

Status:
Defcrred

Status:
Defcrrcd

iIQF.ileRLAlrilcl,ic.No/Datc:2610012767|)efcrDa|e:
42 :011811050/00409/AMl7/ :261241040100015/AM17/ 17'08'2016 31'10'2017

Decision : NC observed that apptication lor thc above AA was rcfcrrcd to MSMI: lor conttncnts' \-c

decided to await their commcnts and defer the casc'

'l'he casc stands defcrred to 31.1 0'2017 '

CaseNo.:4/18/81-ALC2t20l6 PartyNamc:lllNDAl' Mcctf\\o/l)atc:13/81-

SMI]I,'I'ING PVl'l,'I'D AI'C212011
19.09.2011

431£厨鬼:ν:03:5晨↓|' 飛芳:;lilili:jl↓ l' 野翼gttα
051:3995611%.孵

;

‐Dccisi6n:NC 6bζさんさd that appli8五 16nお r thさ 五6o↓もAA was rcfthrrcd to MSMI:%rcommcnts NC
ldccidcd to aヽ vait their conllncnts and dcfcr thc casc.
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′
Fhc casc stands dcfcrrcd to 31.10.2017

Casc No.:2/18/81-AI」 C2/2016 Party Nalllc:AVO CARBON IMcct No/Date:13/81-
INDIA PRIVATE L′ I｀D.,   IAI′ C2/2017

119.09.2017

HQ IrilC RI′ A lrilc L′ic.No/1)atc:0410162236
:01/81/050/00353/Aν l17/     :04/24/040/00066/AM17/    131.08.2016

Dccision :NC dccidcd tO ask thc fO1lowing inbrmation froln the nrrn as pcr

44 NO.12/68/2017-′ FSW/44 datcd 19.09 2017 as undcri

Status:

Dcferrcd

Dcfcr Datc:

31.10.2017

1)IPP U0

lnlbrrnation submitLcd by thc finn vidc thcir letter dated 08/06/2011 is incomplete and thcy may bc
asked to submit thc following information:

l. lnfbrmation in rcspect ol'items Sl. No. 3,4 & 5 of Standard Dcficiency Format, export product
wisc, in respcct of exporl itcms a1 Sl. No. 1, 3, 5, 1 &9.

'l'hc casc stands dclcrrcd to 3l.l 0.2011.

Approvcd

Iン

′

I｀ I). 19.09.2017

Casc No.:9/18/81¨ AIフC2/2016 Party Namc:FCI OlうN      Mcct No/1)atc:13/81-
CONNI〕 C′ I｀ORS LIM11｀ED  A LC2/2017

19092017
I IQ Irilc RLA lrilc Lic.No/Dare: 101005g607 Defer Date:46:01/8l/050/00360/AM17t :r0r24r040t0oo5g/AMl7t 0g.0g.2016 3t.to.2otl
Dccision : NC obscrvcd that application lor the above AA was relcrrcd to Meity for comments. NC
decided to await their comments and clclcr the case.

'l'he casc stands dcl.crrcd to 3 l.l O.20li.

(〕 asc No.:46/18/81-

AI″C2/2016

Casc No.:13/18/81-
47 AIJC2/2016

I)arty Namc:GRAVITA
INDIA IンTD

Mcct No/Datc:13/8ト
AIンC2/2017
19.09.2017

Party Nalanc:SHIVAlン IK    IMcct No/Datc:13/81-
131MI〕 TAIン CONTROLS    IAI′ C2/2017

HQ Iri!c             RIンA「ilc            lン ic.No/1)ate:0510399656
:01/81/050/00397/Aヽ417/     :05/24/040/00287/AM17/    108.09.2016

Dccision:NC dccidcd tO ratify thc nOrms brthc abOvc AA as pcr DIPP cOmments宙
de thcir Uo

45 No.12/68/2017-´
FSW/45 datcd 19.09.2017 as undcr:

1.  VヽOrds t`Rcicvant"rnay bc prcAxcd、vith thc dcscriptiOn ofimpOrt items at SI.No.  18こ 2.
2   Quantity of illlpOrt itcm at SI.No.l may bc a‖ Owcd as 72700 Kgs.as l.ol Kgs./Kg.
contcnt in cxpolt itcm.

3. Quantity of illlpOn itclll at SI.NO.2 maybea‖ Owed as applicd fori.c.8000 Kgs.On nct
to nct cOntcnt basis.

ItA lllay takc sヒ litablc cOnscqucntial action accordingly.

Status:
I)eferrcd

Status:
Deferrcd
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⌒

HQ Filc

iO1/81/050/00364//ヽM17/

Casc No。 :11/18/81-

AI」C2/2016

HQ Filc

48 :01/81/050/00362/AM17/

case No。 :34/18/81-

ALC2/2016

HQ Filc

101/81/050/00385/AM17/

casc No.:42/18/81-

AlノC2/2016

HQ File

:01/81/050/00393/AⅣ l17/

50

1. Net weight of 88.561

2. Quantities of imPort

exPort item.

RIン A Irilc

:13/24/040/00022/AM17/

Party Name:PHOENIX

「
OILS PVT.LTD.

IRLA File

103/95/040/00465/ノ Mヽ17/

lンiC NO/1)atc:1310048372 I)cibr I)atc:

31.102017

lor commcnts. NC

09.09.2016

was rcた rrcd to MSMItDccision : NC observed that application for the above AA

decided to await their comments and defer the case'

'fhe case stands defcrred to 31.10.2011.

誌辮まξ漁漁EERS Xi8棚rdン
Ы~

PVT.L′「 D.            19・ 09.2017

RLA Filc           lン iC・ NO/Datci0810138679

16.09.2016

、vas rcfcrrcd to MSMI〕

Status:

Dcfcrrcd

I)cfcr l)atc:

31.10.2017

lor commcnts. NC
:08/24/040/00177/AM17/

Dccision : NC observcd that application for the above AA

dccidcd to await their commenls and defer thc casc'

-I'he 
case stands deferred to 31' 1 0.2011'

49
119.o9.2016

was rctrrcd to MOS

Mcct No/1)atc:13/81-

AlンC2/2017
19.09.2017

1ン iC●NO/Datci0310807899

StatuS:

1)cfcrrcd

Dcfcr Datci

31.102017

l'or commcnts. NC
Decision : NC obscrved that application for the above AA

decided to await their commcnts and dcfer the case'

'l'lre case stands dcfcrrcd to 3 1 ' l 0'2017 '

Party NamclRI〕 EP
INDUS・ I｀ RIES PV′「 .1ノ1｀D

McctNo/Datc:13/81- APProved

1\1.c212011
19.09.201 7

I)lPP commcnts vidc thcir I';o

kLA llliさ             lッ iC・ No/Datc:0410162287
:04/24/040/00104/AM17/     20.09.2016

Decision : NC decidcd to ratify the norms for thc abovc AA as pcr

Xo.f ZfOglZOlT-1'SW/50 dated I9'09'2017 as undcr:

M'l' may be specificd with thc quantity of cxport prodr-rct'

itcms ai Sl. No. 1 to 3 *uy t" allowcd as 1.03 Kgs'/Kg' contcnt tn

Sl. No. 4 &.5 may bc allowcd as l'02 Kgs'/Kg' contcnt rn
3. Quantities of imPort itcms at

cxpoft item.

IIA may take suitable conscqucntial action accordingly'

511従
)]∫∬
/1群81- k総1鷲よ孵鴨D監き棚rd掛 淵 cd
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:01/81/050/00387//ヽンI17/     :03/95/040/00447/AM17/     26.09.2016 31.10.2017

Dccision : NC obscrvcd that application 1'or thc abovc AA was re lerrcd to MSME for comments. NC
dccidcd to await thcir commcnts and dclcr the casc.

'l'hc case stands dclbrrcd to 3l.l 0.2011.

Casc No.:4/15/81-AIッ C2/2016 Party Nalnc:ESWARI     Mcet No/Date:13/81-   status:
GI´ OBAIッ MI]TAL       .ALC2/2017         ‐Dcfcrrcd
INDUS′FRIES PRIVATE   19.09.2017         .
1ン IMITI〕 D.

HQ「 ilC              RI′A IFHc             Iフ it.N6/btttc:ё ラloHo4`3 1DcttF Dttte:
52 :01/81/050/00330/Aン 117/     :o7/24/040/00198/ノ M`17/    .29.09.2016            131.10.2017

鷺 H:lj翼[ti:獣現 肥 .脇1∫::ぎv∬よliri:::濡鶴 虚 鷺 ,I忠邸 癬 慧 mttti鷺 魚 漱
considcratiOn ofthc casc.

´
I｀hc casc stands dcた rrcd t0 31.10.2017.

HQ「 ilC

Casc No.:20/18/81-

AI」 C2/2016

55

HQ「 ilC
iO1/81/050/00371//ヽ

lνl1 7/

Itlン A Irilc

Party Namc:JIン C
I]1ンECTROMET PVT.LTD.,

RIンA「 ilc
i13/24/040/00o27/AM17/

19.09.2017            .

Iン iC●NO/Datc:0310808074 Dc■ r Datc:

Lic.NO/Datc:1010o596231)cfcr Datc:

05.10.2016            31.10.2017

was rcたrrcd tO McitY for cOmments.NC

Status:
Deferrcd

Casc No.:3/21/81-AIノ C2/2016 Party Nalnc:FCI ΘEN     Mcct No/Datc:13/81-
CONNI〕 CTORSIン IMI′ I｀ED  AIンC2/2017

19.09.2017

HQ「 ilc RIン A Irilc

Status:
Deferred

Status:

Dcfcrrcd

Dctr Datc:

31.10.2017

53 :01/81/050/00487/ノ Mヽ17/     :lo/24/040/00064/AM17/

驚H:l」胤il嵩曜胤濯1貯::λ鳳:需6↓もAA
′
I｀hc casc stands dcfcl・

l・cd to 31.10.2017.

Casc No.:4/21/81-AIフ C2/2016 Party Nalllc:FCI OI]N      Mcct No/Datc:13/8ト

CONNIう CToRSIン IM11｀ ED  AIンC2/2017
19.09.2017

IIQ l;ilc RI.A lrilc Lic. No/l)atc : I 0 I 0059624 Deler Darc:54:01/81/050/00488tAMr7r :101241040100065/Afrlr 05.r0.20r 6 :r.r0.20r1
Decision : NC obscrvcd that application lor thc abovc AA was refcrrcd to Meity lbr commcnts. NCdccidcd to await thcir. cornrncnis and dcl-cr thc casc.

'l'lrc casc stands dcl.crrcd 1o 3 I .l O.20ll.

Mcct No/Date:13/81-

AIンC2/2017
1909.2017

1ンiC.No/1)ate:1310048421

18.10.2016
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I)ccision : NC obscrved that hard copy of thc application not rcccivcd lrom thc I{A, Jaipur' NC

decided to remind the RA concerned to provide thrce sct ol-application alongwith rclevant documct]ts

l'or consideration of the casc.

'l-he case stands del'erred to 3l .l 0.2017 '

Case No.:10/18/81- PartyName:FCI OUN McctNo/Datc:13/81- Status:

ALCZl20l6 CONNEC'|OnS LIMITED Ll'C212017 nefcrrcd
19.09.2011

LIe Filc RLA Filc r.ic.No/r)arc:10r0059636 De'cr l)arc:

56:01/81/050/00361/AM17/:1012410401000671AM17125'10'201631'10'2017
Decision : NC observed that application for the above AA was refcrrcd to McitY 1'or cotnmcnts' NC

decided to await their comments and defer the case'

The case stands deferred to 31.1 0'2017 '

撫漉瀬き

'ml.D Xiぎ

棚ツ
酬別~

19.09.2017

I{LA IrilctlQ File fff-f fr.r]9^ i ^ \,i-, 
f ic'No/Da1c:1010059638 De f'cr I)atc:

57 :01/81/050/00415/AMl7/ :101241040100068/4M17/ 2s'10'2016 31'10'2017

Decision : NC obscrved that application for thc abovc AA was rcfcrrcd to McitY ibr commcnts' NC

decided to await thcir commcnts and defer thc casc'

'l'he case stands deferred to 31' l 0'2017 '

Casc No.:64/18/81¨

AlノC2/2016

casc No.:14/18/81-

AI」 C2/2016

casc No.:22/24/81-

AIノ C2/2016

Party Name:ICON PO｀√l〕R

SOlンUT10NS PVT lッTD

Party Nalllc:MANASH
KUMAR PAUIッ

Mect NO/Datc:13/81-

AlッC2/2017

19.09.2017

Mcct NO/1)atc:13/81-

AI′C2/2017
19.09.2017

Status:
Dcfe rrcd

Stirtus:
Dcfcrred

I lQ File Il.t,A Itilc l,ic.No/Datc:0510400322 I)cfcr l)atc:

58:01/81/050/00365/AM17/:051231040100353/AMl7/28.10.201631.10.2017
Decision : NC obrerred that application for the above AA was relcrrcd to McitY lor comments' NC

J..iO"O to await their commcnts and defer the case'

'l'he casc stands deferrcd to 31 ' 1 0'2017 '

Status:
Dcfcrred

"需
泉 鳳 島ζl↓ 島  鴨

'魔

品
鴬 liw郎 IJ盟 iCill雌 i鶯 庶

ょ c漱 :胤 l織冒隠 肌 T脂『 腑 譜

=c.
′
「 he case stands dcた

rred t0 31.10.2017
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Casc No.:12121181- Party Name:S]'llRl-lNC Meet No/Date: l3l81- Status:Ar,c2l20l6 IIxPOR't's AL,c2t2ot7 Defcrred
19.09.2011

I IQ l:ilc RLA Irilc Lic.No/Date:05 10400488 Deler l)are:
60:01/8tl0s0l00496lAMl7l :05l24l04OlO035glAM:"Zt 25.11.2016 31.10.2017

I)ccision : NC obscrvcd that application for the above AA was relerrcd to MSME lor comments. NC
dccidcd to await thcir commcnts and dclcr thc casc.

'l lrc casc srands dclcrrcd to 3 I . I O.2Oll.

Casc No.:8/2'1/81-Ll,C2l20l6 I'arty Namc:ASHOKA Mcct No/Datc: l3lg l- Status:IIXPOR'I'S, ,Al.C2l2Ol7 Dcfcrrcd
19.09.2017

IIQ lrilc RLA lrilc t,ic.No/Dare :2910025272 Dcfer Darc:6l :0l/til/050/00sBttAMflt :29t24t040t00004tAM17/ 21.12.2016 11.10.2017
Decision : NC obscrvcd that application lbr the above AA was referred to MSME for comments. NCdccidcd to await thcir commcnts and dclbr the casc.

'l'hc 
casc stands dclcrred ro i l.l O.2Ol7.

casc No.:21124/81- Party Namc:MnNn sll Mccr No/Datc:13/gl- Status:Al,C2/2016 KIJMA R pAtJL A^C2]2O]T 1)eferred
19.09.2011

IIQ l;ilc IU.A l:ilc Lic.No/Darc :0210207229 Deler t)arc:62 :0tl8tl0s0t00s94/AMtir :02r24r040r00t9zrAMtlr 03.0r.20r 7 :r.to.2ot|
Decision : NC obscrvcd that applicalion l'or the above AA was refcrrcd to MSME for comments. NCdecided to await thcir commenis ancl dcl.cr the case.

'l'lre case stands del-erred to 3 I . I O.2Ol7.

case No':20 r24/gr- pany Na*e:MANASI I Mecr No/Datc: r 3/g 1 - Status:Al,C2l20l6 KUMnt{ PAUI. ALC2t20t7 lteferred
19.09.2017

IIQ Irilc RLA lrilc Lic.No/Date :021020725i Defer Date:63 :01/81/050/00593 /AM|Zr :021241040100207rAM17/ 11.0r.2017 2r.10.2017
Dccision : NC obscrvcd that application for thc abovc AA was rclcrrcd to MSME lor commcnts. NCdccidcd to await thcir cornmcnts and dclcr thc case.

I'hc casc stands dclcrrcd to 3 I . I O.2Ol1.

CaseNo':21/4/81-Ar,C2l20l7 Party Narnc:SIIEIi.A Mtr'l'nl MectNo/Date:13/gt- Status:
64 pv't'.1,'t't). At.C2l2O11 Ocferred

t9.09.2017
I IQ Irilc R.t.A Iritc Lic.No/t)ate:131004g530 Dcfer Date:
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:01/81/050/0ot oolau t sl :131241040il000461AM171 I 8.01 .201 I 31 ' 10'2017

Dccision : NC obscrved that hard copy of thc application not rcccivcd lrom thc RA' Jaipur' NC

decided to ask the I{A conccrncd to provide three sei of application alongwith rclcvant documcnts lbr

consideration of the case'

'fhe case stands deferred to 31.1 0.2011.

聯Rミ鶴淵 :‰I.D Xi:棚ツ
CWЫ ~

1909.2017

“
鵠計憶5鳳5ぷM島 1協脇10∴Ⅲllrd驚驚∬rlll鷲
b`tition:NC 66sCrved that rcply ofthe Arm has

l   a、vait their coΠ lincnts and dcfcr thC CasC.

1｀hc casc stands dcfcrrcd t0 31.10.2017.

ёiζも 6ヽ.:lJ′i′bi_ALё 2/'6iケ 1左れ,Nttmc:Js′
F STESAI′ H｀

TRANSFORMItRS
‐PVT.Iフ
′
「 D.,

RIッ A FileHQ Filc
122/24/040/00099/AM17/66 :01/81/050/00650/AM17/

‐R需熱:N乳謝|サ1鳥:111ダ児″器樫胤おIC
RA lllay takc Suitablc COnSCqucntial actiOn accordingly.

l  casc No.:6/1/81-ALC2/2017 Party NamciC13NTURYIMETAlノ RECYCIン ING

PRIVATE U「 D.

Case No.:19/24/81-

ALC2/2016

Stalus:
Dcferrcd

Mcct NO/1)atci1 3/81-    ApprovCd
.AI′C2/2017

1909.2017

1ッic.No/Datc:2210015646

106.02.2017

人A is pcr DHI COinmcntS VidC thCir U0

Mcct No/1)atci1 3/81-    Status:

AlンC2/2017         DcfCrrCd
19.09.2017

l'ic'No/Datc:O5 1 0401 63 1 Deltr l)atc:

u, li?,li',ir0/00643/AMr7/ [!HUr,..s14/AMr7/ lq.ozzot :i'ro zo.rr-

Dccision : NC obscrvcd that application for thc above AA was rclcrrcd to MSMI] for comments' NC

J*ia.a to await thcir commcnts and defcr thc casc'

'['he case stands deferrcd to 3 1 ' 10'201 7'

casc No.:10/1/81¨

AIメ32/2017 眼窯鮮:ど:瀕き91ザHI.)
Ⅳlcct No/1)atc:13/81-

AIソC2/2017
1909.2017

Status:
Deferred

-^IIQFileI{l,AF.ilel,ic'No/Datc:l0l005972lDcferDatc:oo 
:01/81/05 ot0o647tAM17l :101241040100104/AMl7/ l5'02'2017 31'10'20i7

Decision : NC observed that application for the abovc AA was rclcrrcd to McitY for commcnts' Nc

a*,J.d to await their comments and defer the case'



'l'he casc slands dclcrrcd to 3 I .l 0.201 7.

Casc No.:21/1/81¨

AIメ32/2017

HQ「 ilC

I′ IⅣII I｀ I〕 I)

ItIンA「 ilc

Party Namc:l{SI Mcet No/1)atc:13/81-

SヽVITCHGI〕 AR PRIVATIB ALC2/2017
Status:

Dcfcrrcd

I)ctrI)atc:

31.10201769 :01/81/050/00658/Aヽ 417/   :13/24/040/00050/AM17/   17.02.2017

Dccision:NC obscrvcd that applicatiOn forthc abOvc AA was refcrrcd tO

dccidcd tO a、 vaitthcir cOmmcnts and dcfcr thc casc.

´
I｀hc casc stands dcた rrcd t0 31.10.2017

MSME for comments. NC

C.aseNo.:1/4181-Al,czl20l7 parryNarnc:BIl.cARIi McctNo/Date:13/gl-
LIMI'l'l,l) AL.C2t2Otj

19.09.2017
IIQ Irilc R.l.A l;ilc Lic.n\o/Dare:3110066596

70 :0l/81/0s0/00080/nMl8/ :31r13t040t0ot57tAMrZt li.02.2011
Decision : NC dccidcd to ask the lollowing inforrnation from thc firm as per DIpp
I)i vision) U.o. No.7/58/20 I 7-'t's w I 129 dared is.os.zo I 7 (copy encloscd).

'l'hc casc stands dcfcrrcd to 3l.l 0.2Oli.

casc No.:2/1181-Al,c2/20l]. party Namc:llll.cn Rl: Mcct No/l)arc: l3lg l_LIMI'l'l,t) At.C2l20t7
19.09.2017

I IQ If ilc RI-A Irilc Lic.r.*vo/Date:31 100665937l :0l/81/050/00081/AMl8/ :31tB3t040t0ot6otAMt7/ 17.02.2017
Dccision : NC dccidcd to ask the f'ollowing information from thc firm as per DIppI)ivision) I.J.o. No.7/58/2017-'t'sw/130 darcd ia.os.zotT (copy cncloscd).

'['hc case stands deferrcd to 3 l.l O.2Ol].

Status:
Dcferred

Dclcr Datc:
31.10.2011

(Chemical

Status:
Deferrcd

De ler Date:
31.10.2017

(Chemical

Casc No.:24/1/81-AI」 C2/20171)arty Nalllc:wA(〕 O
PRIVATI〕 IンIMITED

19.09.2017

1ンic.No/1)atc:1310048563

Mcct No/Datc:13/8ト

AIンC2/2017
19.09.2017

Status:
Deferrcd

IIQ l:ilc l{t.A Irilc Lic.No/t)ate:0510401741 Deler I)are:
,r:01/81/050/0066llAM1ll :051241040t00552/AM17t 21.02.2017 lt.to.2o1j

I)ecision :NC obscrvcd that llrm ht not givcn rcply to DIPP dcficicncy lettcr but havc requcsted lorratification of abovc AA as pcr thcir 
"uili., advancc authorization approvcd in thc year 2013. NCdccidcd to ask tlrc llrrn to submit thc rcply ol'the DIPP deficicncy lettcr and defer the casc.

'l'hc casc stands dclcrrcd to 3 l.l 0.2Oll.

l)afly Namc:MIII'AL73 Casc No.:17/1/81-
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⌒

ALC2l20l7 IINGINIIURING & At.C212011
'r'REAl'MENl'CO. PVl'. 19.09.2017

I.l'D.,

IIQ Filc RLA lrile Lic.No/l)atc:0210201414
:01/81/050/006541AMl71 :0212410401002301AMl71 21.02-2011

Decision : NC decidcd to ratify thc norms lor the abovc AA as pcr t)lPP colnmcnts vidc thcir I.JO

No.12168/2017-TSW/73 datcd 19.09.2017 as under :

l. Quantitics of imporl items at Sl. No. 1 to 6 may bc allowed on nct to nct basis with

accountabil ity clause.
Z. Word "l{elcvant" may bc prcfixcd with thc dcscription of imporl itcm at Sl. No.7 arrd its

quantity may be allowcd as 1.02 Kgs./Kg. contcnt in cxport itcm'

I{A may take suitable consequcntial action accordingly'

Casc No.:20 t4l8l-LLC2t20l1 Party Namc:JAINSON Mcct No/l)atc: I 3/81- Status:

CABI-US INDIA PVl-. l.'l'l). A1,C212011 Dcfcrred
19.09.2017

I Ie lrile It t,A Irile Lic.No/l)atc:08101 39926 I)clcr Datc:

-.:oitstlos0/00099/AM18/ :081241040100480/AM17/ 21-03.2011 31'10'2017

'u D..i.ion: NC observcd that DIPP dcficiency letter scnt to firm on 21.07.2017 lor sceking cct'tain

information. A reminder dated 22.0g.2017 is also sent to thern. NC dccicled to await reply and dcl-er

the case.

'l'he case stands dcfcrrcd to 31.1 0.2017.

Case No.:6/ 4t8l-ALC2t20l7 Party Namc:JINDAL SAW McclNo/l)atc:13/81- Approved

l.'lD Lt'czl2jtl
19.09.2011

I{l.A lrilc l.ic.No/l)atc:0510402081IIQ Irile
:01/81/050/00085/AM18/ :05l23l040lo0s97lAMl7l 28'03'2011

Decision : NC decidcd to ratify the norms for thc abovc AA as pcr DIPP commcnts vidc thcir I'jo

No.l2168/2017-1'SW/75 datcd 19.09'2017 as undcr :

I . euantity of export itcm may also be specificd as undcr in addition to their wcights'

til OD 114.3 mm x 7.90 mm W1'hk - qty 866000 mtrs''
75 (ii) OD 89 mm x 7.60 mm W'fhk - qty 77500 mtrs,

(iii) OD 60.3 mm x 7.90 mm W'l'hk- qty 324000 mtrs',

2. Irollowing may bc suffixed with the description ol cxporl itcm " 'l'hickncss of 3l'Pl]

Coating: 1.5 rnrn, Coating area 394148 Sqr"rare mctcrs"'

3. 'lotal nct weight of expoi item may be modified as 23285 M'l'containing22149.12M'l'ol
stcel.

4. Word.,of relevant gradc " may be prefixed with thc dcscriplion of import itcm at Sl' No' 1

and its quantity miy bc allowcd as26579.6 M'l'as 1.20 M'l7M'l'contcnt in the cxpotl

item taking clue from SION C-797'

5. Import ite; at Sl. No. 2(Stcel Shots & Grits) may bc allowcd as applied lbr'
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6- Import items at Sl. No. 3, 4 & 5 may bc allowed of "relevant grade" as contained in the
exporl itcm.

1. Quantity of irnport itcm at sl. No. 3 viz. IJpoxy Powdcr of rclcvant Grade may be allowed
as 46.903 M'l' taking cluc lrom SION C-1290 .

8. Quantity ol import itcm at Sl. No. 4 viz. Adhcsive of relevant grade may be allowed as
102.812 M'l.taking cluc liom SION C-1290.

9. Quantity of import itcm a1 SI. No. 5 viz. Polyethylene (PIi) or relevant grade may be
allowcd as applicd lor i.c. 910 M'l'raking clue C-1290.

10. Import itcms a1 Sl. No. 6 (Masking 'r'apc) may be allowed as applied for.

ILA may take suitablc conscqucntial action accordingly.

Casc No.:12/4/81-AIyC2/2017 Party Namc:VINItY       Mcct No/1)atc:13/81-

CORP()RATION L′ I｀D.    AIン C2/2017
19.09.2017

HQ Irilc             RI′A IPilc            lン ic.No/1)atc:o510402093‐ Dcた r Datc:
76 :01/81/050/00091//ヽ

ンl18/     :o5/24/040/00642/AM17/     30.03.2017            31.10.2017

Dccision:NC Obscrvcd that McitY dcicicncy lcttcr No.17(34)/2017-II)HW dated 21.08.2017 scnt to

nrnl to furnish thc c0111plctc inforlllation or dcputc any rcprescntativc for discussion.NC dccidcd tO

a、vait thcir rcply and dcibr thc casc.

´
I｀hc casc stallds dcfthrrcd t0 3 1.10.2017.

(〕 asc No。 :9/4/81‐ AIノC2/2017 1)arty NamciSVAM      Mcct No/Datc:13/8卜
   status:

I)ACKAGING INDUS′
「 RIES AIンC2/2017        Dcfcrrcd

PRIVA'I｀ 1〕 lンIMI′「 ED      19.o9.2017
HQ Filc              RI´

A Ir‖ c             lン iC.No/Datc:0510402139 Dcfcr Datc:
77 :01/81/050/00088/Aヽ 418/     :o5/24/040/Oo665/AM17/     o3.04.2017            31.10.2017

DccisiOn:NC Obscrvcd that applicatiOn fOrthc abOvc AA was rcfcrrcd tO MsME for cOmmcnts.NC

dccidcd tO a、 vait thcil・ cOmmcnts and dcfcrthc casc.

´
「 hc casc stands dctrrcd t0 31.10.2017.

Mcct No/1)atc:13/81-

AlンC2/2017
1909.2017

Status:
Deferred

Approved
Casc No.:7/4/81-AIフ C2/2017 Party Namc:RI]EP

INDUS′ I｀ ItII〕 S PVT.IッTD

IIQ Irile RLA t;ilc Lic.No/Date :0410162g71
:01/8 i /050/00086t4M r 8/ :04/24t040t0023r tAMll t 10.04.2017

73 Dccision : NC dccidcd to ratify thc norms for the above AA as pcr DIpp comments vide their UoNo. l2168/201 7-t'SW/7g darcd I 9.0g.20I 7 as under :

l' Quantitics of imporl itcms at SI. No. I to 6 may be allowcd as 1.02Mtr.lmtr. content incxport itcms.

IIA rnay takc suitablc conscqucntial action accordingly.
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‐Casc No.:13ノ 4/81-

ALC2/2017

Party Nainc:ADINATII
EXTRUSION PRIVATI]
I,IMIl'EI)

I{LA FilcIIQ Irile
:o itt t losolo0092/AM I 8/ :241241040100028/AM l7l

Dccision : NC dccided to ratify the norms lor the abovc

No.12168/2017-1'SW/79 datcd l9'09'2017 as under :

1. Quantity of import itcm may be allowed as 48182 Kgs' as

iiem ta[ing clue from SIONs C'1515 & C-1627 '

RA may takc suitable consequcntial action accordingly'

Case No. : 14 I 4l8l- ALCZt2}l7 Parly Narnc:AMC
cooKwARIl ( INDIA)
PV'f.I,'fD.

Rl-A Irile l'ic'No/Datc:0710111423 Delcr l)atc:
FIQ Irile it:il:,']:^,^^^nn,^f,,,o/ 10 n,lrnlt 31.10.2017
.ol/R1/050/00093/AM18/:071241040100009/AM18/19.04.20|1

r, ;.:# , *f 
"or.rved 

rhat Drpp dcficiency rctter scnt 10 !'ll gn .?t ?1 
,!t!, sceking ccrtain

information. A reminder dated 22.0g.zori was also scnt to thcm. NC dccidcd to await rcply and dcfcr

the case.

, 't't . case stands deferred to 3 I ' 10'201 7'

MectNo/Datc:13/81- APProved

At.c212011
19.09.2017

l.i c.N o/t)atc :24 | 00421 1 6

17.04.2011

AA as pcr DIPP comments vidc their tJO

1.06 Kgs./Kg. contcnt in cxPotl

Mcct No/1)atci1 3/81-    Status:

AlノC2/2017         Dcfcrrcd
19.09.2017

79

Casc No.:11 l4l8l-LLC2l20l7 Party Name:KSII
E,LE,C'f RICAI,S PV'f . I,'I'I).

Ⅳlect NO/1)atci1 3/81-

AIンC2/2017

19.09.2017

Status:
Deferrcd

RLA l:ilc l'ic'No/Datc:0210207536 Defcr Datc:

IIQ File
.:01/81/050/00090/4M18/:021241040100011/AMl8/20.04.201131.10.2017r, ;.::Jff,;;;;"r""0,nu, r)rpp deficiency rcucr scnr ro firm on 2t.o1.zot7 sccking ccrlain

information. A reminder datcd 22.0g.zori *u, urro sent to tncm. iC clecidcd to await rcply and dcf'er

the case.

'l'he case stands deferred to 31' l 0'201'l '

casc No.:11/7/81-

ALC2/2017 鵠 :岬 ARAttTRA
SEAMI′ ESS L′ l｀D

Rlン A「 ile

l品計児50Ю0154AMlν  10524Ю 4900035仏Mlツ

McctNo/Datc:13/81- APProved

/\1.c212011
19.09.2017

l.ic.No/Datc :05 10402446

04.05.2017

I)IPP COlllinCntS VidC thCir tj()
う
´
０
０

D3cisi6n:NC dCCidcd tO ratitt thC norms hr thC abOVC AA as pcr

NO.12/68/2017-TS｀ V/82 datcd 19.09.2017 as undcr:

鶯話1凛i111雪観
“
:駅:淵鮮滞1露ilぶ節棚rittXrtlttγ F:や

°
L１

２
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quantitymaybcallowcdasapplicdlori.c.6g3g MTas 1.05MI'/MTcontenlintheexportitcm
at Sl. No.l taking cluc I'rom SION C-1289.

3. Quantitics of imporl itcms I'rom Sl. No.2, 3 & 4 may be allowcd as applied for i.e. 14777 Kgs,
3241 I Kgs & 314173 Kgs. rcspccrivcly as per SION ar Sl. No. C- 1289.

4' Quantity of impon itcm at Sl. No. 5 may be allowed upto 2 % of IrOB valuc of exporls.
5. Word "llclcvanl" may bc prcfixcd with the description of import item at Sl. No. 6 and its

quantity may bc allowcd as applicd lor i.e.231 MT as 1.05 M'l/M'l content in the export item
a1 Sl. No. 2 taking cluc from SION C-593.

RA rnay takc suitablc conscqucntial action accordingly.

Casc lNO。 :11/10/81-

AI“C2/2017

HQ「 ilC
83 :01/81/050/00236//ヽ ンl18/

Casc No.:18/12/81-

AIノC2/2017

HQ「 ilC
iO1/81/050/00273/Aン 118/

Party Namc:PARAM
I卜 Iヾ)t」 S・ I｀ ItI[〕 S

Party Nalnc:NATIONAIン    lヽcct No/Datc:13/8卜   status:
S′ I｀ I]I〕 Iン AND AGRO      ‐AI′C2/2017        Dcfcrrcd
INI)USTRH]SL´ I｀D.,      19.09.2017

RIンA「‖6             Lic.No′ 5五iさ :361666も i」恵 bさfci batさ :

:56/24/040/00009/AM18/     11.o52017            31.10.2017

Dccision : NC obscrvcd that MOS <icficiency lctter scnt to firm on 22.08.2017 seeking ccrtain
infbrrnation. NC dccidcd to scnd a rcmindcr and defer the case.

'l'lrc casc slands dcfcrrcd to 3 l.1 0.201i.

Mcct No/Date:13/8ト

ALC2/2017
19.09.2017

IRI′ /ヽ ドilc                  Lic.No/1)atc:o310813248

:03/95/040/00111//ヽ M18/     12.05.2017

Status:

Dcfcrrcd

I)cた rI)atc:

31.10.2017

DIPP Uo

Status:
Dcferrcd

^, I)ccision : NC dccided to ask thc _following inlormation lrom the firm as pcr6+ i.-o. l216812017-'l'SW/84 datcd I 9.09.2017 as undcr :

l' Inlormation in rcspcct of Sl. No. I I & I lA of Standard Defrciency Fonnat.2. Arca of cxporl item & import itcm.
3. 'l'hickncss of import itcm.

'l'hc casc stands delcrrcd to 3l.l 0.2017.

Mcct No/Date:13/81-

AIンC2/2017
19.09.2017

HQ IrilC
Iヽ I′ A「 ilc Lic.No/1)atc:o210207604 1Dcibr Datc:

18.05.2017           131.10.2017
85 :01/81/050/00157/ノ ルヽ118/     :o2/24/040/00o30/AM18/

Dccision : NC obscrvcd that application for thc abovc AA was relerrcd to MSMII for comments. NC
dccidcd to await thcir commcnls and dcf'cr thc casc.

'l'hc case stands del'crrcd to 3l .l 0.ZOl1.

Party Nanlc:NATIONAIン

25

Casc No.:14/7/81-AIJC2/2017 Party Namc:MANASH

KUMAIt PAUIン

86(〕 asc rヽ 0.:12/10/81- Mcct No/Datc:13/81-   lstatus:



AI」 C2/2017

1101i18               ‐☆LA iri16              1ノ iC●No/1)atci5610005140 1Dctr Datc:
:01/81/050/00237/ノ M`18/     :56/24/040/00010/ノ M`18/     18.05.2017            31.10.2017

bccisi6n:Nё obstr↓ed that MoS dCiCiency lctter scnt to Arm on 22.08.2017 sccking ccrtain

information.NC decided to scnd a renlinder and deた r thc casc.

1｀hc casc stands dcたrred to 31.10.2017.

STEEIン AND AGRO
INDUS′「 RIES L′ I｀ D.,

Party Name:PARAM
INDUS′ 1｀RIES

AIンC2/2017

19.09.2017

ⅣIcct No/1)atc:13/81-

Al,C2/2017
19.09.2017

Deferred

Status:
Defcrrcd

Casc No。 :19/12/81-

AlノC2/2017

t tQ nite I{LA File l.ic.No/l)atc:03 1081 3559 l)cfcr Datc:

:01/81/050/0 027 4lAM18l :0319510401001 57lAM I 8/ 25 '05 '2011 3l ' 10'201 7

Dccision : NC decided to ask the lollowing information lrom thc firrn as pcr DIPP LJO No'

81 tztogtzotT-TSW/S7 dated 19.09.2017 as undcr :'

1. Information in rcspcct of Sl. No. I I & 1 lA of Standard I)cficicncy lrormat'

2. Area of export item & import item'

3. Thickness of imPort item'

'l'he case stands deferred to 3l .1 0.2017 '

case No。 :6/7/81-ALC2/2017 Party Namc:DHO01｀
ITRANSMISSION PVT
IンTD.,

Mect No/Datc: I 3/81- Closed

Lt.c212011
r 9.09.201 7

IIQFileRt,AIrilel,ic.No/Date:0310813611
as :oilsUos0/00149/AM18/ :03t94t040t00178/AM18/ 29.05.2011

Decision ,Nc notut.d that RA. Mumbai vide thcir Lcttcr No.03 lg4lo40lo0l78/AM l8 datcd 29'5'2017

;hasissuedaboveAAonNcttoNetBasis.Accordingly,NCdccidcdtoclosethccase.

I{A may take suitable consequential action accordingly'

casc No.:15/12/81-

ALC2/2017 m′淑
αЫLCNこ
 x:き州ツ

酬Ы~

1909.2017

Party Nalnc:PARAM
INDUS′FRIES

Status:
Dcfcrrcd

Mcct No/1)atci1 3/81-    Status:

AlンC2/2017        Dcれ rrcd

IIQIrileRl-AFilel.ic.No/Datc:3l10066775Dcl.crDatc:
89:01/81/050/00270/AM18/:3il83/040/00034/^Ml8/07.06.201731.10.2017

Dccision : NC observed that application lor thc abovc AA was rcfcrrcd to I)ll)l) (chcmical I)ivision)

for comments. NC decided to wait for their commcnts and dcler thc casc'

'l'he case stands deferred to 3l .1 0.2011'

901従】賊
/1781-

⌒



:O1/81/050/00275/ノ Mヽ18/     :03/95/040/00193/AM18/    108.06.2017

Dccision :NC dccidcd tO ask thc fOl10wing information 砕Om the Arm as pcr
No.12/68/2017-′「 SヽV/90 datcd 19.09.2017 as undcr:

l.  Infol・ lnation in rcspcct Of SI.No.112セ 1l A of Standard Denciency Format.
2  Arca ofcxpo■ itclll&impOll itcm.
3. 
´
「 hickncss Of illlport itclll.

Fhc casc stands dcfcrrcd to 31.10.2017.

HQ Filc

(〕 asc No.:10/10/81-

AIJ(〕 2/2017

HQ IrilC

HQ Ililc

HQ Irilc

:01/81/050/00234/Aル I18/

1)ccisiOn : 1ヽ (〕  dccidcd tO ask

ItIン A Irilc

Party Namc:CHIRAG
INTI〕 RNATIONAIン

Itl′ノヽ lrilc

´
H〕CHNOLOGIES PRIVATE
I′IMITI〕D

RIソ A Filc

19.09.2017

Lic.No/1)atc:0310813869 Dcfcr Date:

31.10.2017

1)IPP l」O

IMcct No/Datc:13/81-  IApprovcd
AI′C2/2017
19.09.2017

Lic.No/Datc:3010104053

12.06.2017

AA as pcr DIPP cOmmcnts vidc thさ irしё

:01/81/050/00235//ヽ 4ヽ18/ :30ノ24/040/000o4/AM18/

1)ccisiOn:NC dccidcd tO ratitt thc norins for thc abovc

91 No.12/68/2017-´ I｀ Sヽ /ヽ/91 datcd 19.o9.2017 as undcr:

l' word "l{clcvant" may be prc-lixed with the description of import item and its quantitymay bc allowcd as879-512 M'l'as 1.056 Kgs./Kg. contenl in export item at Sl. No. Iand l '25 Kgs.../Kg. contcnt in cxpoft itcm at SL No: 2 taking cluc from SIoNs c-654 &C-570 rcspcctivcly

IIA may take suitablc conscqucntial action accordingly.

Case No.:8/10/81-ALC2 12017 party Narnc:SIllCI IIIM
造8」輝琴

tC i3/81-■
|お rovcd

19.09.2017            1

Lic.No/1)atc:o410163233

14.062017

AA as pcrI)IPP c01111η cnts vidc thcir t」 o

:01/81/050/00233/Aヽ 418/ :04/24/040/00o46//ヽM18/
92 Dccision:NC dccidcd tO ratitt thc nOrins fOr tA3 a6。

oさ
No.12/68/2017-´

I｀SW/92 datcd 19.o92017 as undcr:

l' .?J;,:tit:iimporl item at SI No.l mav be allowed as t2te0 kgs taking clue from Enginecring

RA may takc suitablc conscqucntial aclion accordingly.

Casc No.:9/10/81‐ AI」C2/2017 Party Namc:TECHNO TRAK IⅣ lcct No/Datc:13/81-
1〕N(〕 INI〕 I]RS

IAIンC2/2017
119.09.2017

Stalus:
Deferrcd

lヤ
t」
月,999017Av13 1糧哺鰍|さ

:311006`784『惚孵;
中
C閤
やⅢ 甲 Ⅲゃ響 Ⅲ 91 Ⅲ ψ

ttOf割・NQ 4&‖ Of ttid五だ
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casc No。 :17/12/81-

AI」C2/2017

HQ Filc

:O1/81/050/00272/ノ M`18/

158tition :NC dCCidcd tO
941No.12/68/2017-1｀ SW/94 datcd

casc No。 :23/12/81¨

ALC2/2017

Party NamclPARAM
INDUS′「 RIES

Rlフ A Irilc

I)lPP prcscnl in thc mccting.

Mcct No/1)atc:13/81-

AI′C2/2017

19.09.2017

1′ic.No/1)atc:0310814089

Mcct NO/Datci1 3/81-

Al,C2/2017
19.09.2017

Deficiency Format from the firm as per advise representativc

'l'he case stands deferred to 3 1 . l0'201 7'

:031951040100238/AM18/ 19'06'2011

ask thc following information lrom thc finn as per

19.09.2011as undcr:

Status:
l)eferred

Dcた r Datc:

31 10.2017

1)IPP U0

Status:
Dcfcrred

i.InformationinrcspectofSl.No.ll&llAofstandardDcficicncylrormat.
2. Area of exPort itcm & imPorl item'

3. 'fhickness of imPort item'

'l'he case stands deferred to 3 I ' l0'201 7'

Casc No.:13/10/81- Party Namc:SlE'CllllM Mcct No/t)atc: I 3/81- Status:

ALcztzutl ii#HUg;o"dii'piiivn 
ur irff::,'l 

Dererrcd

RI-A Filc l'ic'No/Datc:0410163219 Dcler l)atc:

tlQ File

- - :01/81/050/00238/AM 1 8/ :041241040100022/AM 1 8/ 21 '06'2017 31 ' l 0'201 7

95 | receivcd lrom thc ILA' Chcnnai' NC

Decision : NC observed that hard copy of the application nol

decided to ask the I{A conccrncd to prorii. irrr."'r., oruppti.ution arongwith relevanr documcnts for

consideration of the case'

'l'he case stands deferred to 3 I ' I 0'201'l '

Party Nalllc:POlフ YCAB
WIRES PV 「́ .1ンTD.

Rl-A lrile l'ic'No/t)atc:0310814293 l)efer Date:

I IQ File
:01/81/050/00278/AM I 8/ :031951040100268/AM I 8/ 28'06'20 i 7 31 ' I 0'201 7

Decision : NC decided to ask thc 
-following 

information from thc firm as pcr I)IPP I'jo

No.izoatzolT-TSW/96 dated 19'09'2017 asunder :

96 1. Size of conductors in cables alongwith quantities oi,ca,blcs in Mctcrs' conductor sizc wisc'

2. Use of import items at Sl. No. 3 &';; I I 
"ra 

detailcd calculations/basis for their quantitics'

3. Detailed calculations for the requir"m"nt of each 'u" 
*ui"tiut' cxport product wisc supportcd

by the Ct"t;;;;i;nd aiugtu* of the cablc/Buvcrs data shcct'

^;: il,iffiil:tT"H;: :llt"ffi"h oreach imporrcd and indigenous input, exporr product wisc'

6. lfi5ffj,:J#f,1?j;;[ ,"* matcrial, exporl product wisc, in a tabular rorm
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Casc No.:24/12/81-

AIブ (〕 2/2017

'l'he case slands dcl'crrcd to 3 I .l 0.2017.

Party Nalη c:POlノ YCAB    Mcct No/1)ate:13/81-
VヽIRI〕 S PVT.I′TD.       AIッ C2/2017

19.09.2017

HQ IrilC              RIンA「 ilc Lic.No/Date:0310814274 Dctr Datc:
:01/81/050/00279/ノ Ⅳ`l1 8/     :03/95/040/00041/AM18/     28.06.2017            31.10.2017

器 猟 /」0浮 Is詰;ヂ:itど 1鑑 .獅 7T:驚 :「
hbrm面 On■omぬ c Arm器

"r〕
PP U0

Status:
Deferrcd

Status:
Dcferrcd

97   1.
2.

3.

4.

5.

6.

Sizc of conductors in cablcs alongwith quantities of cables in Mcters, conductor size wise.
[Jsc of impo( itcms at Sl. No. 2 to l0 and dctailed calculations/basis for their quantities.
Dctailcd calculations lorthc rcquirement of cach raw material, cxport produci wise supported
by thc cross scctional diagram ol'thc cablc/Buyers data shect.
Nct wcight pcr KM of cach Cablc
Matcrial balancing viz.. nel contcnt of cach imported and indigcnous input, export product wise,
per KM olcxport product.
'l'otal rcquircmcnt olcach raw matcrial, cxport product wise, in a tabular form

['hc case slands dcl-crrcd to 3 l. I O.2Ol1.

Party Nalllc:POIン YCAB    Mcct NO/Datci1 3/81-
wIItr〕 s PvT.1ンTD.       ‐AIンC2/2017

119.09.2017

HQ Irilc              RIッ A Irilさ             tic.No/batさ :03ib念 14204 5cttr Dat6:
:01/81/050/00281//ヽン118/     :o3/95/040/00138/AM18/    12806.2017            31.102017

R:1猟/jO浮Is↓;F::tcrl;‰ .鶏 :留i驚11:“
おrlnati6h■ 0.“c価 基静bぃ0しo

(〕 asc lヽ 0.:26/12/81-

/ヽ I」 C2/2017

I'hc casc starrds dclcrrcd to 3 I . I O.2Oll .

Casc No.:27/12/81-

AI」C2/2017

HQ Irilё

:01/81/050/00282/AM18/

1)ccisiOn : 1ヽc dccidcd tO ask

Party Nalllc:POlン YCAB    Mcct No/Date:13/811
VヽIRI〕 S PvT.IンTD.       ALC2/2017

.19.09.2017

ItI′ A Irilc                   Lic.No/1)atc:o31081430311)cfcr Datc:

:03/95/040/00163/ノ Mヽ18/     28.062017            31.10.2017

thc ib‖ owing information as pcr DIPP uo No.12/68/2017-TSW/99

―
‥

ぅ
４

っ
っ

　

　

４

．

ヽ

´

０
ン Size of conductors in c1!l9s alongwith quantities ol'cables in Meters, conductor sizc wise.

[Jsc of inrport itcnls at Sl. No. 3 & 91o l6 and detailed calculations/basis for their quantities.Dclailed calculations lor thc rcquircment of each raw material, expor-t product wise supportedby thc Cross scctional diagram of thc cable/Buyers data shcc1.
Net wcight pcr KM of cach Ctablc
M.aterial balancing viz. nct contcnt of each imported and indigenous input, export product
wisc, pcr KM ol-cxport product.
'l'otal rcquirclncnt of each raw matcrial, export product wisc, in a tabular form

6.

Status:
Dcfe rred

／
く

ヽ

ヽ

ヽ

―

ノ

／
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ハ

c'latcd

'l'he casc stands dcferrcd to 31 .l 0-2011 .

・ｌ

ｏ
４

３

　

　

４

５

19.09.2011 as undcr :

Size ol'conductors in cables alongwith quantities ol'cablcs in Mcters, conductor size wisc.

Use of import items at Sl. No. 2 &. 5 to l2 and detailed calculationsibasis lor thcir quantities.

Detailed calculations lor the requirement oleach raw material, cxpotl product wisc suppoflcd

by the Cross sectional diagram of the cable/Buyers data shcct'

Net weight per KM of each Cable

Material baiancing viz. nct content of cach imported and indigcnous input, export product

wise, per KM of exPort Product.
totai iequirement of each raw material, export product wise, in a tabular form

6.

Casc No.:25/12/81-

AI」 C2/2017

.HQ File

101/81/050/00280/ノ M`18/

Casc No.:28/12/81-

AIメ32/2017

.HQ lrile

101/81/050/00283//ヽ M18/

Party Namc:POlンYCAB
WIRES PVT.Iン TD.

RLA Filc

:03/95/040/00284//ヽⅣl1 8/

4ヽcct No/1)atc:13/81-

AIンC2/2017
19.09.2017

Status:
Deferred

Iノic.No/1)atc:0310814467 1)cた r

05.07.2017     1Datc:

Decision : NC decidcd 1o ask the f'ollowing inlorrnation lrom the llrm

No. l2168/2017-1'SW/100 datcd I 9'09'201 7 as under :

31.10.2017

as per DIPP t」 O

100 L Size of conductors in cables alongwith quantities o['cablcs in Mctcrs' conductor sizc wisc'

z. Use of import items at Sl. No. I ti g to 16 and dctaitcd calculations/basis I'or their quantities'

3. Detailed calculations for the requiremcnt of cach raw matcrial' cxpotl product wisc

supported by the cross sectional diagram ofthe cablc/Buyers data shcct'

4. Nelweight Per KM of cach Cable

5. Material balancing viz. nct content of cach impo(cd and indigcnous input, cxport product

wise, Per KM of exPort Product'
6. Total requirement of each raw material, cxport product wisc, in a tabular lorm

'l'he case stands deferred to 3l . 10'2017'

:3嚇沐眠織 |:ξON造き棚ツ
αⅣ田~

1′IMITED             19・ 09.2017

Stntus:
Dcl'errcd

RIン A Irilc I′ic.No/1)atc10310814496 1)cfcr

:03/95/040/00026/ノ Mヽ18/     06.07.2017
IDatc:

131.10.2017

as per DIPP U0
Decision:NCdecidedtoaskthelollowinginl.ormationfromthcfirm

101 No.1216812017-TSw/101 datcd 19.09'2017 as undcr:

l. Detailcd calculations lor the rcquiremcnt of cach raw malcrial, cxpot't product wisc

supported by the Cross scctional diagram of exporl prodirct'

2. Nelweight per KM of each cxport product'

3. Material balancing viz. net 
"ont.ni 

of each imporlcd and indigcnous input, cxport product

wise, per KM of exPorl Product
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['hc casc stands dcl'crrcd to 3l .l 0.201i.

Casc No。 :3/10/81‐

AI」C2/2017

HQ Frilc

:01/81/050/00228/Aン 118/

Party Name:RATNAMANI  Mcct No/Dtte:13/81-  IApprovcd
MI]′ I｀ AI′S AND TUBES L′ 1｀D IALC2/2017       1

19.09.2017

RI′A「ilc            Iン ic.No/Date:0810140611
:08/24/040/00095/AM18/    07.07.2017

Dccision:NC dccidcd tO ratiけ thC nOrms forthc abOve AA as pcr DIPP cOmmcnts vidc their U0
No.12/68/2017-′ I｀ SヽV/102 datcd 19.o92017 as undcr:

1. Nct wcights Ofcxport itcms a SI.No. l,2を セ 3 may bc l■ Odincd as 24583.8 MT,222.92
ⅣIT &853.22 NIT rcspcctivcly.

2.  ヽヽ′Ords(` Of rclcvant gradc Sこ  thickncss 6.30 min to lo  lη lll" may bc sufЯ xcd 、vith thc
dcscription Of impOrt itclll at Sl.No l  and its quantity may bc a‖

owcd as applied for i.c.
24649.05 M・ I｀ as l.o5Kgs./K8.cOntCntin thc cxportitcm at sI.No l asper SION C‐

1291.
3.Quantity ofimport itcms at Sl.No.2,7&8 may bc allowcd as applied fOr taking cluc■

01■
SION C-593.

18脚躍:Ⅷ″羅胤 )で織
鵞 孵
T蝿
ll鰐
だg酬識Kび

Ю26i:篇 1等糧ぶ:配I『ピ:バ:lttR琺.30 mm&Ю mm"may bc側
“
xed輌山ぬe

・ 静憔響
識 島ミ】キ燿 島

辮 ∬群鷺TTttrヽ深Fl雰1∵・
5& 16 1nay bc aHO、 ved as applicd fbr taking cluc

Quantity olimporr ilcrn at SI. No. ll rnay be allowed as applied as per SIoN c-l2gl.
Quantitics ol'imporl itcms from SI. No.t2, 13 & l4 may'bc allowcd as 342.5 Kgs., 751.1
Kgs & 9612.2 Kgs. rcspcclivcly as pcr SION at Sl. No. C_ 1291.

l0. words " o{'rclcvant gradc & thickncss 3.50 mm, 4.0 mm & 4.50 mm,, may bc suffixcdwith thc dcscription of Import itcm at Sl. No. 1l and its quantity may be attowed as g02.345
M'l' as 1.05 Kgs./Kg. conrcnr in rhc cxport ircm at Sl. No. 3 as per sroN c_r291.ll' Quantitics olirnport itcms lrom Sl. No.l8, 19 & 20 may be alLowed as2g44.g Kgs., 64g5.gg
Kgs & 82655 Kgs. rcspccrivcly as per SION at Sl. No. C_ l29l

８

９

l2' Quantity of import itcms at Sl. No. 2l &22 may be allowed as applied fortaking clue lroming c
SION C_593.

13. words " of rclcvant gradc & thickness 5 mrn, 6 mm & g mm,,may be suffixed with thedcscription ol- Lnporl itcm at Sl. No. 23 and its quantity may be allowed as 32.gg4 M.l. as
1.05 Kgs./Kg. content in thc cxport itcm at Sr. No. 4 as per SION c-593.

Ii.A rnay takc suitablc conscqucntial action accordingly.

Casc No.:16/12/81-

AIノ (〕 2/2017

103 HQ IrilC

Party Namc:HI_TECH
RADIATORS PVToL′

l｀ D。
,

RIンA「 ilc

Mcct NO/Datc:13/81-

Al′C2/2017
19.09.2017

Status:
Dcferrcd

:01/81/050/00271/ノ ンヽ118/     :o3/94/040/00239/AM18/

DcdsiOn:NC Obscrvcd that applicatiOh for tA8 ab6偽 AA

Lic.No/Date:0310814523 Dcfcr

10.07.2017            Datc:

31.10.2017

was refc・ rrcd tO DHI fOr cOmments.NC
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ハ

decided to await their reply and defer the casc'

'l'he case stands defcrred to 3 i . 10'201 7'

casc No.:4/10/81‐

Al」 C2/2017

Party Namc:BEKAI〕 RT
MUKAND VVIRl〕

Party Name:PHOl〕 NIX
FOILS PVT.lン TD

RLA Filc
i03/95/040/00325/AⅣ l18/

Ⅳlcct NO/1)atC:13/81-    Status:

AlンC2/2017          Dcttrrcd

Mca No/1)江 cl1 3/81-

AlフC2/2017

19.09.2017

Iッic.No/Datc:0310814663 Dcた r

18.07.2017            1)atc:
31 10.2017

Mcct No/Datc: l3l81- APProvcd

A1,c212017
19.09.2011

l.ic.No/l)atc:03 I 08 I 4866

21.01.2011

AA as pcr I)IPP comments vidc their UO

INDUSTRIES PVT.1フ TD.  19.09.2017

IHQ Filc            ‐it二人 lilc            Iッ
iC・No/Datci3‖ 00668 H Dctr Datc:

104:01/81/050/00229/AⅣ l18/   1131/83/040/00031/AM18/   12.07.2017         31.10.2017

.腑
温
:鮮
∬議T鴬

'鰤

躍話粍壇胤∬:cttliF:翼
tCiCr"m° n22&2m7面Кd
,C.

|´「 he casc stands defcrrcd to 31.10.2017

casc No。 :21/12/81‐

ALC2/2017

HQ Filc

105 :01/81/050/00276/AM18/

Status:
Deferred

i.c. 287.85 M'l' and

Decision : NC observed that application lbr thc abovc AA was rcfbrrcd to MOS 1'or comments' NC

J*iO.O to await their commcnts and defer thc case'

'l'he casc stands defcrred to 3 1 ' l0'2017'

Party Namc:PHOENIX
INDUSTRIES PVT.1フ

´
1｀D

1諦欝鬼50Ю0277AMlν  跳ち酬i09907θAMl舒
106 R::lり

IR,ちざ|:蹴t:lratil'il18 norms br thC abovciatcd 1 9.09.2017 as undcri

1. Quantity of import ilcms at Sl' No' 1 & 2 may bc allowcd as applicd for

15.1 5 M'l' respectively as 1'01 Kgs'/Kg' contcnt in cxport item'

RA may take suitable conscqucntial action accordingly'

OFFI」INE AGENDA FOR MEETING NO。
13/81 DATED 19.09.2017

casc No.:22/12/81-

ALC2/2017

Cus" No. AR- 171

No. 13/81

nut"a:- 19-09.2011

32



′
I｀hc casc stands dcfcrrcd t0 31.10.2017.

'l'hc casc stands dcfcrrcd to 3 I .l 0.2017 .

109

M/S CROMPTON GREAVESIフ IMITI〕 D
HQ IrilC No.01/86/050/000323/AM14

RA Irilc No.03/94/040/00758/AM13

I{atification ot'

――――一―――――⊥‐壁
10749939 datcd 17.09.2013.

Dccision : NC obscr,cd that DIII I)cAcicncy Lctter sent on 3.05.2017 foHowed

dated I 6.06.2017. NC dccidcd to await thcir reply and defer rhe case.

I The casc stands dcfcrrcd to 3 ]1102017.

i e_ii-c\o. nri:i4 | nln r n-mr,rvr.roor_s uMrrF,
i McetingNo. t:l-bt i riq r,it.No. orffi
j Datcd:- 19.09.20t7 | R1\ IIlcNo.OWisubjcct:- i}*rr"""ino@ffi
I

i -: -:'-.-- 
- 

i 4e19-o 3-0'01'2013'

l10

n"cislo, : X C oUr"iueO-if.,at ipp I i.a1i *
NC decidcd to wait lor thcir commcnts and defer the case.

F

I SuttC∝
―
~~戸

甲 顧 Ⅲ Ⅲ Ⅲ Ⅲ 而 覇 面 高 面 高 孫 覇 蔽 画 面 而

1面離雨蔽詰器辮暑胤部響器瑞鴇
1舗五憔熊苺LI榎激熱嘔揮111「I驚犠
[塑⊇里S duty&appl二こ旦C intCr,上墜r4oDC.

li亜亜I正三III二[… 菫
I Decision NC obttvcdLtllat CIPC IDc

l datcd 12.9.2017.NC dccidcd to awaitthcir rcply and deた r thc casc.

|:…

=211「・

亜 _正面 面 IND SHRIRAM MANUFACTIJRING L」 MITED

108

[  ・ 1     
‐

Aincndmcnt/ルlodincation  of  norms  in  respectSLrbjcct:- | Amcndmcnr/Vodificition of norms 
- ffi

I ALrthorization No. 0410147961 datcd t5.01.2013.
I)ccisiOn:卜 Cヾ dccidcd tO ask thc衝

1・ lll to providc thc classincation ofclcctrical rnotOr as statcd by

thc firm in point (6) oi their lettcr datcd 05.11.2016 vis-a-vis IIS code in Export produCt
column. 'l'he casc stands dcfcrrcd to 19.09.2017 .

|

|

|´ I｀ hc casc stands dcfcrrcd Ю ttm矧 ■           |



take suitablc con ucntial action accordi

Falta SEZ Filc:2(1)ィM-23/2008/_________        1

1 3.04.201 7 is undcr e xamination and dcfcr thc casc'

'['he case stands dcferred to 31 .l 0.2011 .

M/S.SHIVALIK BIME・ I｀Alン CONTROl′ SIッ IMH｀ 1〕D

Filc i 01/81/050/00172/AM17/1)I〕 S.II

RIン A File:05/24/040/00111/AM17/
n respcct of Advancc Authorization

No.0510398765 datcd 09.06.2016.
AA was ref'crred to MSMB lbr

comments. NC decidcd to await their commcnls and defcr thc casc.

'f he case stands deferred to 31 .1 0.2011 .

蛹 LDecision:NC observed that co

―― ・ … ………  
砒 Rd2116フ菊T耳雨 datcl

Case No.AR-176
Mceting No.13/81

Dated:-19.09.2017

Casc No.AR-177
面 雨L Ю1/81/050/00326/AM耐 聾 工 三 二 三 二 二 J

紆 予 顆 屏 織 恐ancc AutllttJ
No.0610038228 datcd 22.09.20● .__一 ―一一―          |

MeetingNo. 13/81

Datcd:-19.09.2017

Subject:

Decision : NC observed that applicant has not submlltcd calcutatlons as sougnt oy r'-l

their letter dated 14.08.2017. NCdecided to wait for rcply o['thc firm and defcrthc casc.

l'he casc stands deferrcd to 3 1 . I 0.20 1 7.

Casc No.AR-178
Mccting No.13/81

Datcd:-19.09.2017

Casc No AR-179
Mccting No. 13/81

Dated:-19.09.2017

Subjcct:

Casc No.AR-180
Mccting No 13/81

M/S.ABIR INFRASTRUCTURI〕 PRIVAT13 1ン Iヽ4H｀ 13D

File No1 01/81/50/0157/AM10/1)[〕 S.II

M/S.COME′ I｀ EXPOR′ 1｀S

Authorization No.

2910018933 datcd 29.102012.

Deaisio; : NC Ociiaca to as[ tfrc-infon"aiion lrorn tltc llrm as pcr l)lP]'} 'l'Sw LJO I

I 
No.zl:zslzol7-'l'SW dated 08.09.2017 (copv enclosed).

l興

M/S,MODERN INDIA CON― CAST LIMITED,KOlノ KATA
17/AM16/1)1〕 S.H

Irilc No:O1/81/050/00376//ヽ ン113/E)1〕 S.l1/

RI′ A File No:29/24/040/00006/AN413/

Ratification of norms in respcct ol Advancc



驚I:'"“ lm嵩僣薄鼎霧雫辮稿1編薦鶏幕I蘇
bttζ落√ヽ ご5魔 6r↓」譜

ll]∫
蜜 i聟鰐 嵐 野 暑 銑 高 長f厖扁 而 両 面 蔽 面 5

Iツ !PIlや [90甲 甲Cll,ハ 9C910i,gly2NCdCCidcdtOdcibrthccasct031 10.2017.

117

Casc No AIこ 181

Mccting No.13/81

I I)atcdi-19.09.2017

Subjcct:

IDcciゞ帥 :Nc ob酪商 器 器 翼1 and samc is being fOrwarded to
PEtthr c91lmttL▲ 1望重laly,NC dcddcd tO dcfcrthc casc t0 31.10.2017.

:三四 簗 亜 x璽 薫 薇 画 面 面 面 而

「

I HQ「 i19ヽ Q:ltt Lイ 152/261/AM17/DES― IIア

I KASI〕′liilЪ 3ヽ:瓦百5百繭
~1 ~

1面3d扇あ石6A♂電鷲飛雨π両互兎可
「
c70√I lcylindcrs_

i Dc"iiio,-- 
"cdlnit 

c.ase iitio
l

I 
'l'Irc 

casc srands_dclcrrcd to j I .lO.2Ol7.

119

flI薔設I    Ttt‐‐紫1蹂響鼎    二&H    ~~~~橘棚野器卵既瓢F高語蔦蕊:
ド9・ 9,10277227_|]t,d18.11.2010.

.e. nOrms for disposablc

DcdゞOn i Nё obsGwcむ 仏h由 P,dさ詰 温ご ぼili磁詣 ,「 726iブ 而 3面こ」編 fき而 dcl・datcd 04.09.2017、 vas scnt tO Arlll.N(〕 dccidcd tO await fOr reply and dcfc・
r thc case.

I)atcd:_ 19.o92017

SLrb.jcct:

i llg-.gqc_{ands dct-cn.cd ro 3 I .t0.2011.

120

′
11199否9,11,0,09や rrcd t0 31.lo.2017

l2t
c'asc xo. Ali rss

i:↑醤fli昴 |で :艇乱 :)畷評漂:霊冨吾頚:瓢 IFWI12-丁IIII

轍iお:写卜高ぶi樽  :撃薫二薫i薫二
1轟 ёヽ繊潔饉澪|#榊齢な撫ボI鮮諄寧:

[|る「

“

ik INFRASl｀ RIJCTuRE PRIVJl         l]

|

‖ 8

|

|

35



Mecting No.13/81

I)atcdi― 1909.2017

llQ… イ塾29贅MI?lISll
亜ズ而蒸肩:05/2算_50/912ハ Ylγ ―
怜耗選計i蟷言:津請詰l灘濡ふ

`ih ttζ

bさd61 Advahtぬ 6砧61z面 ol

No 0510256336 datcd 14.012919:

蒻
‐、NC obServed ttt lDIPP dcndcncyttd“ ril面

'1,,blラ

曲 応続 a輌砧 fb砧枯dcr

datcd 04.09.2017、 vas scntto Arm.NC dccidcd tO aヽ
Vait ibr rcply and dCfcr thc casc

う
Ｚ
０
４

′
I｀hc casc stands dCたrr,生pβ lllQPΩ 17,___

Casc NO.AR― 188 M/S.KIRAN UDYOG
Mcc」 ng No.13型 Filc No:01/b1/UDU/UvL/Z`

I)atcdi-19.09.2017 RIッ A Filc NO:0り /24/UttU/UUUD/

Subjcct: Modiflcation ol ratlilcd notms

聖 1 0910055892 datcd 01.05.29

Dccision: NC obscrvr

I)ivision) lor commcnts

'l'he case stands dcfcrrc<

3d that appHCallon 10r tHじ

,NC dccided to awaitthCir

ito 31.10.2017.  _____

¨ O1/81/“∽∝稔需鰹 I‐

in-tcspcct of
13.

AA was rcfCrrcd~

commcnts and dcfcr thc casc'

スdv:瓢cc Authorization

tolltFP (chcrnical

Asexportsweremadepriortoratificationol.normsbythcNormsCommittecandcontcnt
of ..Coppcr,. has u.Jn inai.uted in sr,lippi"g B1ll.s' . lbr, thc. purposc of rcdcmption'

description of cxporl-itcms at Sl' No' 5 tI f+ may bc rcstorcd as pcr Advancc

Authorization.

RA ma takc suitable ]…      
―

124

eateNo. AR- 191 M応.DAMOND POWERI半
船 響 黒

Mccting No.13/81

弯
「

~尺

ス弓

n-ated: 19.09.2017

Subject:

DecisiOn: NC decldC(
uO No.12/68/2017-TSヽ

l  wOrds(`0.6/1.OK｀

2. WOrd``ArmourCdγ
3   NCt VヽCight Of ex

Kgs./KIn, 5929К

生._QtlaJJ■_≦■_1型2

I to ratlly LIIU lturrrrr rr

M/191-AlR datcd I 9.09.201'l as undcr :

/" may bc spccified with thc dcscription

' *uy t. spccified with thc dcscriptiorr o

oorr itcmi at SI. No.l to 5 maY bc s'

igr.ff ,r. 8467 Kgs'/Km' & 3062 Kgs'/l

o? i,"', at Sl. No 1 - u-it', Alqn

36

on ol cxPo( itcms at Sl' No' 3 &' 4'

r olcxport itcms at Sl' No' I to 5'

, spccihcd as 1409 Kgs'iKrn,2738

s./Km, rcsPcctivclY'
uminium ingots/Alr'rrninium W!re

f Advancc Authorization No'

vidc thCir

Cut. No. AR- 190

tr4e.tineNo. i3l81

Dated:- 19.09.2017

123

量ЬШ



Ilod(l:lcctrical (lradc) rnay hc allowcd asipplied lbr i.e. 328658 Kgs.
content in expofl itcms a1 Sl. No. I to 5 .

5. QuantitiCs orimpon itcllls at SI.No2(XLPI]Compound)&3(PVC COmpound).may bc
a‖ owcd as l.01 Kgs./Kg.contcnt in cxport itclns at SI.No.lto 5,as claimcd by thc flrm.

RA may takc suitablc consc9Ч
9ぃ lta9tiQl■ 9C壼

"塾
二

125
「
で Nl♪ _■,II「 AB(INDIA)INDUSl｀ RIES L′ IMI′ I｀ I〕 I)

「

1)ccisiOn :

inおrmcd as
19092017:

127

Lne relgjl4ds i9&ry"419 J L, LQ:?017.

128

Ёttii

as l.0l Kgs./Kg.

suulcci: i M"Jin.uti; ;,r'*iffiffi;*, or aara,ce autrrorization
INo.0310786532 dated 08.07.2014.

Decision: NC obscrvcd that application ior-tne wis referre-d to x,Isvtt, lor
colrrncnts. NC dccided 1o wait for thcir comments and deler the casc.

・
「h,91,q平 1"S19た r「Cdpβ l.19:20171

126

CaSC No AR-237

V9911,8N0110/81
[)atcdi_19.09.2017

SubiCCti
authorization no.

NC dccidcd to iniinrain Statuslu; of earticr accisffi
under as pcr I)lPp comrncnts vide rheir Uo No.l2l6gl2oll-.1.sw1237_A/R dated

l  lmpOn itcl■ s il‐ol■  sI. 〕ヾOs. l t0 26 arc rcquircd tO bc Ofthc same grade of stccl as
containcd in thc cxport products.

思▲型理akf§Ⅲ101991,Cqり91111■ itt acCOrdingly.__

l' I)ocumentary cvidcncc to thc cllcct that imporl item at Sl. No. 2(Steel wire rod of low
^ carbon) was importcd prior to ratification ol.norms by thc Norms committec.2' I)ocunrcntary cvidcltcc to thc cllcct that thc Steel wirc rod of low carbon is chcapcrthan billcts ollow carbon.

37

…

軍 ¬ 再 画 :E⊆塁ΩMI「 PⅢVAT劇 JMFED
IY,■ 18:ヽ 1.tγ§1 111Юl]|ヽこ10ア亜π雨万0016/AM而も瑞ラ



Casc No.AR-240
No. 13/81

PADIA liXPOR′ 1｀S PRIVATl〕 l′ Iヽ41TI〕D
I IQ Irile No: 01/8 l/050/00055/AM I 8/

19.09.2017 RI′ A Filc No:05/24/040/00601/A'vl1 7/

ffi rcspcct of aavancc authorization-no. l

0510401796 datcd Ol.03.2017

Dedゞon:NC dcddcdto modiサ thC nOrms brthc abovc AA attcr DF「 3olnlncnts vidc thci司
tJO No.12/68/2017-´ I｀ SW/240-A/R datcd 19.09.2017 as undcri

Keepinginvicwthcl.iccnscamendmcntshcctNo. l.normsrnaybcmodificdasundcr:

Lrxport item to contain 80 M'f of Non-Magnctic Stainlcss Stccl (iradc 201.

Words "of relevant thickness" may bc suffixed with thc description ol' import
quantity may be allowcd as applicd for i.e. 88 M'f.

I{A m take suitable tial action accordingly.

M/S PADIA EXPORTS PRIVATllIッ IMH｀ 1〕D
No. 13/81 I IQ File No: 01/81/050/00056/AM I ti/

130

llQ塾型コ奥攣型禦曇聖1具戸~~
Casc No.AR-242

ilcm and i1s

19.09.2017 IRI′ A Filc No:05/24/040/00602/Aヽ 417/

五uthOrization而 |Modification of fixcd norms in rcspcct ol advancc

05 10401797 dated 0l .03.2011 .

ileciiion: NC Ociiaed to modify thc norms for thc abovc AA as pcr I)lPP cornmcnts vidc thcir

UO No. 1216812017-1'5W/241 -A/R dated 19.09.201 7 as undcr :

Keeping in view the l,icence amendment shcet No. l, norms may bc modified as undcr:

I . l:xport item to contain 80 M'f of Non-Magnetic Stainlcss. Slccl Grade 201 '

2. Words ,,of relevant thickness" may be suffixed with thc description of import item and its

quantity may bc allowcd as applicd for i'c' 88 M'l''

RA takc suitable con ucntial action accordingly.

i

H r .i nt. Nri: 05/24l040/00603i4M l7l
MoaiffiJ in rcspcct ol advancc authoriz-ation no'

Dated:-19.09.2017

Subject:
0510401798 datcd Ol.032017.

D;fiir;att -d*id"d;;"oiri,rr;;?m;r';ll" 
"u;rc 

AA as pcr t)lPP cor.nrncnts vidc their

I.JO No.12168/2017-1'SW 1242-AlR dated l9'09'2017 as undcr :

Keeping in view the Liccnce amendmcnt shcet No. l, norms may bc rnodified as under:

l. Export item to contain 80 MT ofNon-Magnetic Stainlcss.stcel Gradc 20i'

2. Words ,,of relevant thickness" may be suffixcd with thc description of import itcm and its

quantity may be allowcd as applied for i'c' 88 MT '

129
Case No.AR-241

takc suitable ucntial

38

Subjcct:

No. 13/81



131

Subjcct: Authorization No.
1 0510257036 datcd 28.01.2010

Dccision:NC obscrvcd that application lorthc above AA was rctrrcd to DHI br comments.

NC dccidcd to alvait thcir rcply and dclbr the casc.

l'he case stands dclbrred to 31.1 0.2011 .

132

I Casc No AR-247

1Y9Clio■ ∴ヽと_lβ /ll
l I)atcd:- 19092017

1 rurrS. ilirnnn'r'rrEavy i,Luc'IR-tcru.S i.ilr,lrr ro

.SuU:cct: - --- I Ratincation Of norms in rcspcct of Advancc Autho面 zaJon No.
1 0510237295 datcd 27.02.2009.

I)ccision i N(〕 Obscrvcd that application for thc abovc/ヽ A、vas rcibrrcd to DI II for corrmcnts.
NC dccidcd to await thcir rcply and dclcr thc casc.

'l'h9 cqsg stands dclcrrcd ro 3 I .l 0.2017.

IJJ

Casc No.AIt 248
ルIccting No. 13/81

1)atcd:-19.092017

SubiCCti

|ヽ4/S.13HARAT III:AVYI]Iン I]CTRICAlン SI′ I｀41TI〕D

I I{atificatiorr ol norms in rcspcct of Advance Authorization No.

Decision : l.lc ot a,*l#;rfr?"if,.
NC dccidcd to arvait thcir rcply arrd dcf-cr thc casc.

′
I｀hc casc stands dcibl・ rcd to 31.10.2017.

134

朧聯 :

IM/S.BHAItAT IIEAVY l〕 L13CTRICAIン SI′ I｀41TED

T-MK ir HA nrr'l' rffi rJMrrEI)l-

IHQ「 ilC NO:O1/80/050/00476/AM10/1)13S― I1/

Erql gl!". q l /8 1 /0s0/0046

I nt,n r. ilc Xo : 05123 10401002591 AMl V
I Subjcct: I Ratillcation of norms in rcspcct of Advancc Autho面 zajon No.

1 0510280963 datcd 05.01.2011.

Dccision:NC obscrvcd that application for thc above AA was rcft‐ rrcd to DHI for commcnts.
NC dccidcd to await thcir rcply and dcl'cr thc casc.

| 

′
Fhc casc stands dctrrcd to 31.10.2017.

|≦≧翌全堕
=望
L壬空L__lM/S・ 1311ARAT HEAVY EIン ECTRICALS Iン IMITED

蒻 ぶ餅 :百 隠 メ棚 器 瘍 鶉

W 
―
―
一

SubiCCt:        I Ratillcation of norms in rcspcct of Advance Authonzajon No.

1 0510257035 datcd 28.01.2010.

^

|

|

|

|

|
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Decision : NC observed that application for the above AA was refcrrcd to DI II for comments.

NC decided to await their rcply and defcr the casc.

'l'he case stands deferred to 3 I .10.201 7.

136

Date:12.10.2017
Place:New Delhi Dcputy Direclor General ["oreign'l'radc

,t*
(Vinod Kumar Kashyap )

Iroreign'l'radc Devclopment Officer

Casc No.AR-251 M/S BHARAT Hl]AVYI]lン I]CTItiCAIン SI´ IMITlう D
McetinsNo. l3l81 Ho「ilc No:01/81/050/00418/AM10/DI]S― I1/

Datcd:-19.09.2017 RI′ A File No:05/23/040/00135/ANl10/

Subject: Itatification of norms in respcct ol Advancc Authoriz-ation No.

0510255677 dated 06.01.20 I 0.

Dccision : NC observed that application for the above AA was refcrred to DI-ll for commcnts.

NC decided to await their reply and defer the case.

The case stands deferred to 3 I . I 0.20 I 7.

137

Casc No.AR-252 M/S.BHARAT Hl〕 AVYI〕 IンltCTRICAlン SI´ IMH｀ 1う 1)

ⅣIcctinR No 13/81 I IQ Irile No: 01/80/050/00329/AM I 0/DllS-ll/
Dated:― 19.092017 RIッ A Filc No:05/24/040/00207/AⅣ110/

Subject: I{atification of norms in rcspcct ol Advancc Authorization No.

05 1 024821 0 dated 24.08.2009.

Decision : NC obscrvcd that application lorthc abovc AA r.vas rcfcrrcd to I)lll lbr cotnmcnts.

NC decidcd to await thcir rcply and dcl'cr thc casc.

'l'he casc stands dclcrred to 3 I .l 0.2011.
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Departョnent of lndustrial Policyど L Promotion

(TSW)

NC Meeting dated lgt}gt}}t7 - Case No. 1/10/81 (M/s. Alcomex Springs Pvt Limited)

(Advance Authorization No. 3110064405 dated 16.06.2014)

Advance authorization may be ratified as under on repeat basis:

L Import items from Sl. Nos. I to 20 shall be of same grade as contained in the export

products.
2. euantities of import items from Sl. No. 1 to 20 may be allowed as 1.04 Kgs./Kg. content

in export items at S1. No. 1 to 20 respectively'

3. euantities of import items at Sl. N;. 21 & 22 may be allowed as applied for being less

than 2o/o of FOB value of exPorts.

Norms committee maY take a view

t｀ ｀ミlL‐ ′L
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/68/2017-TSW/5 dated 19/09/2017

_与 |―



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lgl0glz0lT- Case No. l7l7/81 (M/s Triple-S Components Pvt. Limited )
(Advance Authorization No. 0710108619 dated 18.08.2015)

Advance Authorization may be ratified as under :

1. Net weight of export products at Sl. No. 1, 2,3 ,4 & 5 may be specified as

2000 Kgs., 1248 Kgs., 825.6Kgs.,2043 Kgs. & 1244.9 Kgs., respectively.

2. Quantity of import item at Sl. No.l may be allowed as 4362.5 Kgs. as

2.18 Kgs./Kg. content in export item at S1. No. 1 after taking 50 % recovery

from scrap.
3. Quantity of import item at sl.No.2 may be allowed as 2260 Kgs. as

1.81 Kgs./Kg. content in export item at Sl. No.2 after taking 50o/o recovery

from scrap.
4. Quantity of import item at Sl.No.3 may be allowed as 848 Kgs. as

1.20 Kgs./Kg. content in export item at Sl. No. 3 after taking 50 % recovery

from scrap.
5. Quantity of import item at Sl.No.5 may be allowed as 1597.5 Kgs. as

1.18 Kgs./Kg. content in export item at Sl. No. 4 after taking 50 % recovery

from scrap.
6. Quantity of import item at Sl.No.8 may be allowed as 1577 Kgs. as

1.31 Kgs./Kg. content in export item at Sl. No. 5 after taking 50 % recovery

from scrap.

7. Weights of 128 Kgs., 162 Kgs., 531 Kgs. , 19 Kgs. &22Kgs. may be specified

with the quantities of import items at Sl. No. 4, 6, 7 ,9 & 1 0 respectively.

8. Quantities of import items at Sl. No. 4, 6,7,9 & l0 may be allowed on net to

net basis.
9. Import item at Sl. No. 11 may be deleted as no manufacturing activity on this

item.

Norms committee may take a view

― tξ了キ|ロ ル
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/68/2017-TSW/15 datcd 19/09/2017

´h2´
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1910912017- Case No. 18/7/81 (M/s Triple-S Components Pvt. Limited )
(Advance Authorization No. 0710109268 dated 18.01.2016)

Advance Authorization may be ratified as under :

l. Net weight of export products at Sl. No. I &2 may be specified as 7740Kgs.
&. 5450 Kgs., respectively.

2. Quantity of import item at Sl.No.l may be allowed as 7950 Kgs. as

1.20 Kgs./Kg. content in export item at Sl. No. I after taking 50 % recovery
from scrap.

3. Quantity of import item at Sl.No.3 may be allowed as 4437.5 Kgs. as

1.18 Kgs./Kg. content in export item at Sl. No. 2 after taking 50% recovery
from scrap.

4. Weights of 1200 Kgs. & 1475 Kgs. may be specified with the quantities of
import items at Sl. No. 2 & 4 respectively.

5. Quantities of import items at Sl. No. 2 & 4 may be allowed on net to net basis.

Norms committee may take a view

一
~
tヽ ‐ヽヽi● ゎ_

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/68/2017-TSW/20 dated 19/09/2017

_■ 3-
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Department of Industrial Policy & Promotion 6oq'Zotl

(rsw)

NC Meeting dated 1910912017 - Case No. 6/18/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310048f43 dated 26.02.2016)

Advance authorization may be ratified as under:
1. Net Weights of export products from Sl. No I to 9 may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weight (Kgs.)

sl.
No.

Net Export
weight (Kes.)

Ｓ‐
．
Ｎ。

Net Export
weisht (Kss.)

l 50224 4 50776 7 34725
つ
４ 19695 5 3293

０
０ 846

０
， 7875 6 5090 9 1670

2. Words " Copper Conductor" may be suffixed with the description of export item at Sl. No.
8.

3. Quantities of import item at Sl. No 1,3 & 5 viz. Alumimium Ingots may be allowed as

39478 Kgs., 14720 Kgs. & 5409 Kgs. respectively as 1.01 Kgs./Kg. content in export
items at Sl. No. 1 to 3 respectively.

4. Quantities of import items at Sl. No 2, 4 &. 6 viz. XLPE Compound may be allowed as

11694 Kgs.,5377 Kgs. &2646 Kgs. respectively as 1.05 Kgs./Kg. content in export
items at Sl. No. 1 to 3 respectively.

5. Quantities of import items at Sl. No 7 to 10 may be allowed on net to net basis in export
item at Sl. No. 4 as claimed by the firm.

6. Quantities of import items at Sl. No 1 I to 15 may be allowed on net to net basis in export
item at Sl. No. 5 as claimed by the firm.

7 . Quantities of import items at Sl. No 16 to 19 may be allowed on net to net basis in export
item at Sl. No. 6 as claimed by the firm.

8. Quantity of import items at Sl. No. 20 viz. Alumimium Ingots may be allowed as

23715 Kgs. as 1.01 Kgs./Kg. content in export item at Sl. No. 7.

9. Quantities of import items at Sl. No 2l & 23 viz. XLPE Compound may be allowed as

applied for i.e. 8940.7 Kgs. & 31.16 Kgs. respectively as 1.02 Kgs./Kg. content in
export items at Sl. No. 7 &,8 respectively as claimed by the firm.

10. Quantity of import item at Sl. No. 22 viz. Copper Rod may be allowed as 591.4 Kgs.
as 1.01 Kgs./Kg. content in export item at Sl. No. 8.

11. Quantity of import item at Sl. No 24 viz. PVC as 1.02 Kgs./Kg. content in export item at
Sl. No. 8 as claimed by the firm.

12. Quantity of import item at Sl. No. 25 viz. Copper Rod may be allowed as applied for
i.e.1723.9 Kgs. on net to net basis in export item at Sl. No. 9.

Norms committee may take a view +-'- ffit\L')'r
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.l2l68l20I7-TSW2l dated 19 10912017

'qq-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1910912017- Case No. 5/12181 (M/s L & T Hydocarbon Engineering
Limited ) (Advance Authorization No. 52f 004f 897 dated 17.05.2016)

Advance Authorization may be ratified as under:
l. Total Length of Submarine Pipelines at Sl. No. I & 2 of export items may be

specified as 14672 Meters.
2. Net weight of export items at Sl. No. I &2 may be specified as 2380.962MT,

I I 41 .452 MT respectively.
3. Thickness of 3LPP coating and coating area in export items at Sl. No. I &.2

may be specified as underas under:

3LPP Coating thickness Coating Area
2.5MM 55.8 Sq.Mtrs.

30MM 4755.4 Sq.Mtrs.

3.5MM 8075.2 Sqo Mtrs.

9.

4.

６

　

　

７

８

．

5.

10。

Thickness of cwC coating in export items at Sl. No. I & 2 may be specified
as 30mm to60mm.
Word "Relevant" may be pre-fixed with the descriptions of import items at Sl.
No. I & 2 and their quantities may be allowed as applied for on net to net basis.
Quantity of import item at Sl. No. 3 may be allowed as 15 Nos. (22.429 MT )
on net to net basis.
Import items at Sl. No. 4,ll & 12 may be allowed as applied for.
Quantity of import item at Sl. No. 5 viz. Epoxy powder of relevant grade may
be allowed as 1.531 MT as per SIONs C-12901C-1291 & C-1292.
Quantity of import item at Sl. No. 6 viz. Adhesive of relevant grade may be
allowed as 3.358 MT as per SIONs C-l29\lc-tTgt & C-1292.
Quantity of import item at Sl. No. 7 viz. polyethylene(pE) of relevant grade
may be allowed as applied for i.e. 41.4 MT taking clue from SIoNs c-l2g)l
c-t291 & C-r292.
Quantity of import item at Sl. No. 8 viz. Sintered powder of relevant grade
may be allowed as 1.449 MT inclusive of 5 %o wastage.
word "Relevant" may be pre-fixed with the description of import item at Sl.
No. 9 and its quantity may be allowed as 487 Nos (36525 Kgs.) inclusive of
3 oZ wastage.

Quantity of import item at Sl. No. l0 viz. cement may be allowed as
1.05 Kgs.iKg. content in export item.
Import items at Sl. No. 13 may be allowed on net to net basis with
accountability clause.

Norms committee may take a view

12.

13.

14.

. ' E;rr-)r
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/68/2017¨ TSW/28 dated 19/o9/2017

一■ ′ゞ
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1910912017- Case No. 2911/81 (M/s Bharat Heavy Electricals Limited)
(Advance Authorization No. f 110028209 dated 20.06.2016)

Advance Authorization may be ratified as under :

l. Net weight of export products at Sl. No. l, 2, 3 & 4 may be specified as
194.6MT,80.5 MT, 108.5 MT &21L4 MTrespectively.

2. Word "Relevant" may be prefixed with the description ofimport item at Sl. No.l
and its quantity may be allowed as 360.52 MT as 1.133 kgs./Kg. content in
export items after taking l/3'd recovery from scrap.

3. Quantity of import item at Sl. No. 2 may be allowed on net to net basis.

Norms committee may take a view

Norms Committee II
DIPP No. |2/6812017-TSW32 dated t9 tOgt2OtT

6.K.I島
。・'レノェ

Development Officer

-*
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 19109t2017- Case No. 30/1/81 (M/s Bharat Heavy Electricals Limited)
(Advance Authorization No. 1110028210 dated 20.06.2016)

Advance Authorization may be ratified as under :

l. Net weight of export products at Sl. No. | &.2 may be specified as 177 MT,
& 54.3 MT respectively.

2. Word "Relevant" may be prefixed with the description of import item at Sl. No.l
and its quantity may be allowed as 126.2 MT as 1.153 Kgs./Kg. content in
export items after taking 1/3'd recovery from scrap.

3. Quantity of import item at Sl. No. 2 may be allowed as 5 Nos. (507.5 Kgs.) on
net to net basis.

4. Quantities of import items at Sl. No. 3 & 4 may be allowed as applied for.
5. Import item at Sl. No. 5 may be deleted as requested by the firm vide their letter

dated 30.06.2017.
6. Quantities of import items at Sl. No. 6 &.7 may be allowed on net to net basis

Norms committee may take a view

(S.K.Jain)
Development Officer

´
レ ‐ ´

´  

一_111二 'レ ,た

Norms Committee Ⅱ
DIPP No.12/68/2017¨ TSW/33 datcd 19/09/2017

一年ト
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1910912017- Case No.l7l2ll81 (M/s Thermo Cables Limited) (Advance
Authorization No. 09f 0064000 dated 29.07.2016)

Advance Authorisation may be ratified as under:

1.Net wci

2. Words``300V''Inay be sufflxed with the description of export products at Sl.No.1,3,4,

6,7,13,14, 18 to 25,27,28,33,36,40,428ぅ 43.
3. Words``1100V''may be suffixed with the dcscription of cxport prOducts at Sl.No.2,5,9,

12,15 to 17,26,29,32,34,352%37 to 39.

4. Words``500V''rnay bc sufflxcd with the dcscription of cxport products at Sl.No.8, 10,

11,30,31`%41 .
5,Quantities ofimport items at Sl.Nol,4,10,13,16,19,22,25,28,31,34,37,40,43,46,

49,55,58,61,64,67,73,76,79,82,85,88,91,94,97,100,103,106,109,112,115,118,
121,124& 127 viz.Continuous Cast Copper Rod 8mm(Electrolytic Grade)may bc
a1lowcd as applied for.

6.Qualltities of import items at Sl.No.52& 70 viz.Continuous Cast Copper Rod 8mm

(Electrolytic Grade)may be a110wed as 39 Kgs.&88.6 Kgs.rcspectively.
7.Quantities ofimport item(PVC COmpound)may be a110wed as under:

SI.

No.
Quantity
in Kgs.

Ｓ‐
．
Ｎ。

り

・
ｕａｎｔｉ
』
０
，
ｍ

Ｓ‐
．
Ｎ。

Quantity
in Kes.

Si.

No.
Quantity
in Kss.

Ｓ‐
．
Ｎ。

Quantity
in Kss.

う
４ 428.38 29 234.3 56 1409.4 ０

，
０
０ 49.6 10 129.2

85.87 つ
４
２
つ 263.2 59 58.8 86 69.2 13 67.3

8 114.17 35 293.3 つ
４
∠
υ 141 89 364 16 ７●

′
∠
υ

2479.3 38 389 イ
υ 85.9 92 51.4 19 334.3

14 765.4 41 767.4 68 66.3 ０
ン 157.6 22 129

be specified as under:ucts01e

訛

Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)
| 290 6 400 ０

， 612
つ
ん 353 7 460 32 370
3 579 ０

０ 340 33 609
4 820 9 1492 34 1940

725 20 348 35 630
6 310 つ

４
０つ
ん
ｎ
ン 36 1385

7 424 つ
４
つ
４

つ
４
●
Ｄ
∠
υ 37 430

０
０

う
乙
∠
υ
つ
０

Ｏ
Ｊ
う
Ｚ

（
υ
′
υ 38 610

9 ５４
υ
∠
υ 24 320 39 640

0 1182 つ
４ 372 40 015

1 1615 26 400 41 334
つ
４ 1090 27 250 42 ００

４
ハ
υ

3 280 28 320 43 485
4 828 29 758
く
υ 591 30 2330

一綺6′

ι



17 41.2 44 438.l 71 392.8 ０
０
（
ン 75。 9 ξ

υ
う
Ｚ 341.9

20 54.1 47 56.3 74 55.8 101 261 128 229
●
′
つ
´

つ
４
０
ソ 50 259.7 77 46.9 104 292.8

26 210.4 53 389 80 40.6 107 81.5

叱

⌒

8. Quantities of import items at Sl. No. 3, 6,9, 12, 15, 18,21,24,27 , 30,33, 36,39, 42, 45,
48,51, 54,57,60,63,66,69,75,78,81,84,87,90,93,96,99,102,105, 108, lll, 114,

ll7, 120, 123 &. 129 viz. G.I Wire may be allowed as applied for.
9. Quantities of import items at Sl. No. 72 & 126 viz. G.I Wire may be allowed as 363.6

Kgs. & 214.7 Kgs. respectively.

Norms committee may take a view

Norms Committee II
DIPP No. L216812017-TSW40 dated 19 109/2017

L^

--4

Development Officer
蒸.K.}島
‐`に
'L
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Departlnent Of lnduStrial POliCyで L PromotiOn                         7

(TSW)

NC Meeting dated 1910912017 - Case No. 2/18/81 (M/s AVO Carbon India Pvt. Limited)
(Advance Authorization No. 0410162236 dated 31.08.2016)

Information submitted by the firm vide their letter dated 0810612017 is incomplete and

they may be asked to submit the following information:

l. information in respect of items Sl. No. 3,4 & 5 of Standard Deficiency Format, export
product wise, in respect of export items at Sl. No. 1,3,5,7 &9.

Norms committee may take a view -/ _-+ +-=-4
.< (.\_. lL-t)_

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1216812017-TSW/44 dated 19 10912017

_gЭ ´
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DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

′9-09´烈D′7

NC RIeeting dated 19/09/2017-Case No.46/18/81(M/s Sh市 alik Binletal Controls Ltd。 )

(Advance Authorization No.0510399656 dated 08.09.2016)

Advance Authorisation rnay be ratifled as undcr:

1.Words``Relevant''Inay be preflxed with thc description ofimportitems

at Sl.No.1&2.
2.Quantity Ofimport item at Sl.No.l may be allowed as 72700 Kgs.

as l.01 Kgs./Kgo content in cxport iteFn.

3.Quantity of import item at Sl.No.2 may be allowed as applied for

i.e.8000 Kgs.on netto net content basis.

Norrns comlnittee may takc a vicw

411}ぎ l`・―
'二

Development Offlcer

Norms Committee Ⅱ
DIPP No.12/68/2017-TSW/45 dated 19/09/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1910912017- Case No. 42118/81 $fls Reep Industries Pvt. Limited )
(Advance Authorization No. 0410162287 dated 20.09.2016)

Advance Authorisation may be ratified as under:

l. Net weight of 88.561 MT may be specified with the quantity of export product.

2. Quantities of import items at Sl. No. 1 to 3 may be allowed as 1.03 Kgs./Kg.
content in export item.

3. Quantities of import items at Sl. No. 4 &.5 may be allowed as 1.02 Kgs./Kg.

content in exPort item.

Norms committee may take a view

4姦.蘇lれ Jと
Development Offlcer

Norms Committec I
DIPP No.12/68/2017¨ TSW/50  dated  19/09/2017

-52″



Department of HeavY lndustry

UdYog Bhavan , New Delhi

Ref: AA No 2210015646 JST Stesalit Transformers

Export Product:, Net weight 2490 Kg per unit be incorporated in EP

lmport

Quantity recommended

‖emlto 4 1 01Kg/k―

ThS haS h apprOVa¨

    (蒻
lndustrial Adviser

Dy DGFT DES‖

TSW3 3(59)/2017  dated 18/9/2017

`ι19_ο 9-2。
'7
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…
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW.S.ection)

Subject: Advance no. 3l.t0066596 dated 17.2.20,17 fot the export of Atu_Alu
(CFB ) Foit (Venus) _ M/s. Bitcare Ltd.

Ref: DGFT U.O. No. o.l/81/50/80/AM 17lDES_|t17 dated 7.8.2017

- . DGFT may please refer to their above mentioned U.O. and the
following information may be asked from the firm:

i) Manufacturing process indicating stage wise wastage of each
raw material sought to be imported.ii) Specification with complete name of export product.iiD Calculation for requirement of raw maieriais for manufacturing
export product.

iv) Consumption of all the raw materials with corresponding
production of the export product for the last three years duly
certified by concerned Central Excise / Chartered Accountant.

V
(NAND LAL)
Consuitant
18082017

DGEI(Shn V K Kashvap_FTDO
TSW U0 7′58ρ017汀SW戸

ィ
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DEPARttMENT OF!NDUSTRIAL POLICY&PROMOT10N
(TSVV Section)

SubieCt:Advance no 3110066593 dated 17 2 2017 forthe expOrt Of coated
Aluminium Foil Unp‖ nted(18 micron to 30 micron)一 M/SB‖ Care
Ltd

Ref:    DGFttU O No 01/81/50ノ81/AM 17/DES― lV18 dated 7 8 2017

DGFT may please refer to their above mentiOned U O and the
fo‖ owing inf。「matiOn may be asked from the flrm:

i)    Manufacturing process indicating stage wise wastage of each
raw materlal soughtto be impOrted

ii)   SiZe OffoilfOr both impOrt&export product
ilり   COnsumplon of a‖  the raw matena:s wlh corresponding
prOductiOn of the export product for the last three years duly

certified by concerned centra!Exciseノ Chartered Accountant

‐
(NAND LAL)
Consuitant
18.08.2017

TS1/VU0 7ノ 58ノ2017「SW
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Department of lndustrial Policy&Promotion        19‐
69-201マ

(TSW)

NC R4eeting dated 19/09/2017‐ Case No.17ノ 1/81(R4/S Metal Engineering dt TreatIIlent

Co.Pvt.Li口nited)(Advance Authorization No.0210207414 dated 27.02.2017)

Advance Authorisation Fnay bc ratifled as under:

1.Quantitics of import items at Sl.No.l to 6 may bc allowed on netto nct basis

with accountability clausc.

2.恥7ord“Relevant''Inay bc preflxed with the description of import item at Sl.

No.7 and its quantity lnay be a1lowed as l.02 Kgs./Kg.contcnt in exportitem.

Norms comlnittec may take a view

/多 一
-1へ
ぃ 、′じ 生

(S.K.Jain)
Development Offlcer

Norms Committee I
E)IPP No.12/68/2017-TSW/73  dated  19/09/2017
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tq-o9-Zol'l
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 19t09t2017- Case No. 6/4/81 (M/s Jindal SAW Limited ) (Advance

Authorization No. 0510402081 dated 28.03.2017)

Advance Authorization may be ratified as under:

l. Quantity of export item may also be specified as under in addition to their

weights.

(i) OD I14.3 mm x7.90 mm WThk - qty 866000 mtrs.,

(ii) OD 89 mm x7.60 mm WThk - qty 77500 mtrs,
(iii) OD 60.3 mm x7.90 mm WThk- qty 324000 mtrs.,

2. Following may be suffixed with the description of export item " Thickness of
3LPE Coating: 2.5 mm, Coating atea:394748 Square meters".

3. Total net weight of export item may be modified as 23285 MT containing

22149.72 MT of steel.

4. Word " of relevant grade " may be prefixed with the description of import item at

Sl. No. 1 and its quantity may be allowed as 26519.6 MT as 1.20 MT/MT
content in the export item taking clue from SION C-797.

5. Import item at Sl. No. 2(Steel Shots & Grits) may be allowed as applied for.

6. Import items at Sl. No. 3, 4 &.5 may be allowed of "relevant grade" as contained

in the export item.
7 . Quantity of import item at Sl. No. 3 viz. Epoxy Powder of relevant Grade may

be allowed as 46.903 MT taking clue from SION C-1290 .

8. Quantity of import item at Sl. No. 4 viz. Adhesive of relevant grade may be

allowed as 102.812 MT taking clue from SION C-1290.
g. Quantity of import item at Sl. No. 5 viz. Polyethylene (PE) or relevant grade may

be allowed as applied for i.e. 910 MT taking clue C-1290'

10. Import items at Sl. No. 6 (Masking Tape) may be allowed as applied for.

Norms committee may take a vlew

Norms Committee II
DIPP No. l2l 6812017-TSW/75 dated  19/09/2017

f 6\.= ltrtL
(S.K.Jain)

Development Officer
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Government oflndia

Website:… .deity.go■ in

瀬
2011

節     21.08.2017
Date.¨ .̈...・・““・・・・

う。●●●●“"・・"“
●●●

M/s. Viney Corporation Ltd.,
\B-172,Ground & 1't Floor
Lok Vihar, Pitampura
New Delhi-i 10034

Sub:-Application for ratification of norms of Advance Licence No.0510402093 dated

30.3.20113 0 for export of "Connector".

please refer to your letter dated 1 5.7 .2017 forwarding the information on the subject cited

above.

Z. In this regard, it is stated that the information fumished by you is incomplete. you are

therefore, requested to depute your representative for discussion with prior appointment to

enable further processing of the proposal.

Copy to:

Shri Vinod Kumar Kashyap

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

w.r.t.DGFT U.O No.01/81/50/91/AM18/DES-11/04
dated 12.05.2017

-58´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lgt0gt20l7 - case No. 7/4/81 (M/s Reep rndustries Pvt. Ltd.) (Advance

Authorization No. 0410162971 dated 10'04'2017)

Advance Authorisation may be ratified as under:

1. euantities of import items at Sl. No. 1 to 6 may be allowed as 1.02 Mtr'/mtr'

content in exPort items.

Norms committee may take a view , -* Z-:-J/4"- \a \.
(s. K. Ja'irif 

- a I t-l )-
DeveloPment Officer

Norms Committee II
DIPP Nt 12 16812017-TSW78 dated 1910912017

_59´
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Departlllent of lndustrial Policy dtt Promotion

(TSW)

NC meeting dated 19/09/2017-Case No.13/4/81(M/s Adinath Extrusion Pvt.Limited)

(Advance Authorization No.2410042176 dated 17.04.2017)

Advancc Authorlsatlon lnay be ratlfled as under:

1.Quantity of import item may be a1lowed as 48182 Kgs.as l.06 Kgs./Kg.
content in exportitcrn taking clue from SIONs C-1575&EC-1627.

Norlns comrnittec may take a view

―

‐  ^

(a r --,' .
(s.K."laini 

- 'r'L' 
')-

Development Officer

Norms Collllmittee I

DIPP No.12/68/2017-TSW/79  dated  19/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated lgt0gl20l7 - Case No. 11/7/81 (M/s Maharashtra Seamless Limited)

(Advance Authorization No. 0510402446 dated 04.05.2017

2.

3.

4.

5.

Advance Authorisation may be ratified as under:

3LPE coating thickness of "2 mm" may be specified in the description of export

item at Sl. No. 1.

Word ,. Relevant" may be prefixed with the description of import item at Sl. No' 1

and its quantity maybe altowed as applied for i.e. 69:9^ MT as 1.05 MT/MT

content in the export item at Sl. No.1 taking clue from SION C-1289'

Quantities of import items from Sl. No.2, 3 & 4 may be allowed as applied for i'e'

i+177 t<gr, li41t Kgs & 314173 Kgs. respectively as per SION at Sl. No'

c- t289.
Quantity of import item at SI. No. 5 may be allowed upto 2 % of FOB value of

exports.
Word " Relevant" may be prefixed with the description of import item at Sl' No' 6

and its quantity *uy U" allo*"d as applied fori.e.231 MT as 1'05 MT/MT

content in ttre exportitem at S1. No. 2takrngclue from SION C'593.

Norms committee maY take a view
4

-/ zP ---
\ql"iIr__r_t

(S.K.Jain)
Development Officer

Norms Committee II
ntPP No. 1216812017-TSW82 dated 19/09/2017

--61-
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Departlllent of lndustrial Policy“ &Promotion           ~11卜
°0'2017

(TSW)

″
凛 レ ′レ
(S.Ko Jain)

NC Meeting dated 19t0912017 - Case No. 18/12181 (M/s Param Industries) (Advance

Authorization No. 03 I 08 13248 dated 12.05.2017)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 11 & I lA of Standard Deficiency Format.

2. Area of export item & import item.
3. Thickness of import item.

Norms committee may take a view

Development Officer
Norms Collllmittec I

E)IPP No.12/68/2017¨ TSW/84  dated  19/09/2017

-62″
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Norms Committee I
E)IPP No.12/68/2017-TSW/87  dated  19/09/2017

87

Departl■ent of lndustrial Policy“ L Promotion           ~|つ
6`912οノ7

(TSW)

NC Meeting dated 1910912017 - Case No. 19/12181 (M/s Param Industries) (Advance
Authorization No. 03 I 08 13559 dated 25.05.2017 )

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 1 1 & I 1A of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

Norms committee may take a view
+-^.- 
--lor I-S f t-t1

(S.K.Jain)
Development Offlcer
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t q\ .t I L-,r
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. 1216812017-TSW90 dated 19 10912017

19・ ク9・ユρ′1
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1910912017 - Case No. 20112181 (ltUs Param Industries) (Advance
Authorization No. 0310813869 dated 08.06.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 1 1 & 1 1A of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

Norms committee mav take a view

- e4-



91

4■ 諦 s崚引た
Development Ofrlcer

Norms COmmittec I
DIPP No.12/68/2017¨ TSW/91  dated  19/o9/2017

′9さ ο?。 26ノ 7
Department of Industrial Policy & Promotion

(rsw)

NC meeting dated 1910912017- Case No. 10/10/81 (M/s Chirag International) (Advance
Authorization No. 3010104053 dated 12.06.2017)

Advance Authorisation may be ratified as under:

l.Word "Relevant" may be pre-fixed with the description of import item and its
quantity may be allowed as 879.572 MT as 1.056 Kgs./Kg. content in export
item at Sl. No. I and 1.25 Kgs. ./Kg. content in export iternat Sl. No.2 taking
clue from SIONs C-654 & C-570 respectively.

Norms committee may take a view

-65´
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―Department of lndustrial Policy&Promotion      '9・
∂9。 26′ワ

(TSW)

NC hdeeting dated 19/09/2017‐ Case No.8/10/81(R4/S Siechem Technologies Pvt.Limited)

(Advance Authorization No.0410163233 dated 14。06.2017)

Advancc Authorisation lnay be ratiflcd as under:

1.Quantity of import item at Sl.No.l may be a1lowed as 12790 Kgs.taking clue from
Enginecring Tables 4`% 5.

Norms cornmittee may take a view
―

・
 ・ ´

く二。語¬詢k
Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/68/2017-TSW/92  dated  19/09/2017

―ξ多
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DepartIIlent of lndustrial Policyど &Promotion
(TSW)

190?ゼD/7

NC Meeting dated 19/09/2017-Case No.17/12/81(M/s Param lndustries)(Advance
Authorization No。 0310814089 dated 19。 o6.2017)

Fillll rnay bc asked tO subnlit the fo110wing information:

1. InfollllatiOn in respect of sl.No.11&1lA of Standard Deflciency Fonnat.

2.Area ofexportitem`&import itern.

3. Thickness of illnport itcm.

NollllS ComΠlittee may take a vicw

/■乱訴 lLIL
Development Ofrlcer

Norms Committee I
E)IPP No.12/68/2017-TSW/94  dated  19/o9/2017

-67-
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1910912017- Case No. 23112181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310814293 dated 28.06.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size
wise.

2. Use of import items at Sl. No. 3 & 6 to 13 and detailed calculations/basis for their
quantities.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

4--.-

(s. K. Jain) 
t \ t-'t L

Development Officer
Norms Committee II
DIPP No. 1216812017-TSW96 dated t9 l09tZ0I7

一C8´
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 19t09t2017- Case No. 24112/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310814274 dated 28.06.2017)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Use of import items at Sl. No. 2 to l0 and detailed calculations/basis for their

quantities.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

-/ 
-7:+

,";*,,tl}.:l* 'L''L
Norms Committee II
DIPP No. 1216812017-TSW97 dated 19 10912017
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4百肺 呵Чェ
Development Offlcer

Department of lndustrial Policy`&Promotion

(TSW)

NC PIleeting dated 19/09/2017-Case No.26/12/81(M/s POlyCab Wires Pvto Limited)

(Advance Authorization No.0310814294 dated 28.06.2017)

Firm may be asked to submit the following information:

Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
Use of import items at Sl. No. 3 & 9 to 16 and detailed calculations/basis for their

quantities.
Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet'

Net weight per KM of each Cable

Material baiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

１

．

２

．

３

．

４

．

５

．

６

．

Norms Committee Ⅱ
DIPP No.12/68/2017-TSW/98  dated  19/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 19t09t2017- Case No. 27112181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310814303 dated 28.06.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Use of import items at Sl. No. 2 & 5 to 12 and detailed calculations/basis for their

quantities.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/68/2017-TSW/99  dated  19/09/2017

-71…
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1910912017- Case No. 25112181 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310814467 dated 05.07.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Use of import items at Sl. No. 3 & 9 to 16 and detailed calculations/basis for their

quantities.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cableiBuyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(S. K.Jain) 'ls
Development Officer

Norms Committee II
E)IPP No.12/68/2017-TSW/100  dated  19/09/2017

-12-



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1910712017 - Case No.28ll2l81 (M/s Sterlite Power Transmission Limited
) (Advance Authorization No. 0310814496 dated 06.07.2017)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of export product.

2. Net weight per KM of each export product.
3. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

Norms committee may take a view

4高蔦孔¬とり
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/68/2017-TSW/101  dated  19/09/2017
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 19109t2017 - Case No.3/10/81 ( M/s Ratnamani Metals & Tubes

Limited ) (Advance Authorization No. 0810140611 dated 07.07.2017)

Advance Authorization may be ratified as under :

l. Net weights of export items a Sl. No. 1,2 & 3 may be modified as 24583.8 MT,
222.92 MT & 853.22 MT respectively.

2. Words " of relevant grade & thickness 6.30 mm to l0 mm" may be suffixed with
the description of import item at Sl. No. I and its quantity may be allowed as

applied for i.e. 24649.05 MT as 1.05 Kgs./Kg. content in the export item at Sl. No

I as per SION C-1291.
3. Quantity of import items at Sl. No. 2,7 & 8 may be allowed as applied for taking

clue from SION C-593.
4. Quantity of import item at Sl. No. 3 may be allowed as applied as per SION

c-1291.
5. Quantities of import items from Sl. No.4, 5& 6 may be allowed as 36642 Kgs.,

80366.5 Kgs & 1028445 Kgs. respectively as per SION at Sl. No. C- 1291.

6. Words " of relevant grade & thickness 6.30 mm & 10 mm" may be suffixed
with the description of Import item at Sl. No. 9 and its quantity may be allowed as

applied for i.e. 223.186 MT as 1.05 Kgs./Kg. content in the export item at Sl. No
2 as per SION C-1291.

Quantity of import items at Sl. No. 10, 15 & 16 may be allowed as applied for
taking clue from SION C-593.

Quantity of import item at Sl. No. 11 may be allowed as applied as per SION
c-1291.

9. Quantities of import items from Sl. No.12, 13 & 14 may be allowed as 342.5 Kgs.,

751.1 Kgs & 96t2.2 Kgs. respectively as per SION at Sl. No. C- 1291.
10. Words " of relevant grade & thickness 3.50 mm, 4.0 mm & 4.50 mm" may be

suffixed with the description of Import item at Sl. No. 17 and its quantity may be

allowed as 802.345 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 3

as per SION C-1291.
ll.Quantities of import items from Sl. No.18, 19 &.20 may be allowed as2944.9

Kgs., 6485.98 Kgs &.82655 Kgs. respectively as per SION at Sl. No. C- 1291

12. Quantity of import items at Sl. No. 2l & 22 may be allowed as applied for taking
clue from SION C-593.

13. Words " of relevant grade & thickness 5 mm, 6 mm & 8 mm" may be suffixed
with the description of Import item at Sl. No. 23 and its quantity may be allowed
as 32.884 MT as 1.05 Kgs./Kg. content in the export item at Sl. No.4 as per

SION C-593.
Norms comlnittee may takc a view

7.

8.

~19,0｀

`い

17

/■姦.静 12‐ l上
Development Offlcer

Norms Collllmittee II

E)IPP No.12/68/2017-TSW/102  dated  19/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated lgt0gt20l7- case No.22ll2t81 (M/s Phoenix Industries Pvt. Limited )

(Advance Authorization No. 0310814866 dated 27.07.2017)

Advance Authorisation may be ratified as under:

l.euantity of import items at Sl. No. | & 2 may be allowed as applied for i.e'

Zg7.g5 MT and 15.15 MT respectively as 1.01 Kgs./Kg. content in export

item.

Norms committee maY take a view

^ril qt L-t)-
(S.K.Jain)

DeveloPment Officer

Norms Committee I
Otpp No. 1216812017-TSW/106 dated 19 10912017

-7,
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DEPARTMEN丁 OFINDUSTRIAL POLICY&PROMoTloN
(TSW SectiOn)

SutteCt Advance Auth。 口zalon No 2910申 933 dated 29 1o 2012-M/s cOmet
ExpOrts

Rei   ll DGFttU o No o1/81/50/376/AM 13/DES‐
ll/15 dated 4 9 2017

hbrm品:Fl邸税:蒸ミl為爵瀾7r ab°Ve mettOned u O and he blb面 ng
り  Manufactu‖ ng prOcess hdlcajnttftage wise wastage Ofraw matenal
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器話器脱原;昇島
.り

(NAND4)
Consultant
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Department of Industrial Poticy & Promotion

(rsw)

NC Meeting dated lgt1gl2llT- Case No. A/R-190 (M/s Apar Industries Limited ) (Advance

Authorization No. 0310801817 dated 15.01.2016)

As exports were made prior to ratification of norms by the Norms Committee and content

of ..Copper" has been indicated in Shipping Bills , for the purpose of redemption, description of

export items at Sl. No. 9 to 14 may be restored as per Advance Authorization.

Norms committee may take a view

Jlt"ntL-t(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1216812017-TSW/190-A/R dated 19 10912011

- 1'l-



Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1910912017 - Case No. A/R-191 (lWs Diamond Power Infrastructure
Limited) (Advance Authorization No. 3410042568 dated 30.09.2016)

Advance authorization may be ratified as under:

l. Words "0.611.0 KV" may be specified with the description of export items at Sl. No. 3 &
4.

2. Word "Armoured" may be specified with the description of export items at Sl. No. 1 to 5.

3. Net weight of export items at Sl. No. 1 to 5 may be specified as 1409 Kgs./Km,
2738 Kgs./Km, 5929 Kgs./Km, 8467 Kgs./Km, &.3062 Kgs./Km, respectively.

4. Quantity of import item at Sl. No I viz. Aluminium Ingots/Aluminium Wire
Rod(Electrical Grade) may be allowed as applied for i.e.328658 Kgs. as 1.01 Kgs./Kg.
content in export items at Sl. No. 1 to 5 .

5. Quantities of import items at Sl. No 2 (XLPE Compound) & 3 (PVC Compound ). may be
allowed as 1.01 Kgs./Kg. content in export items at Sl. No. 1 to 5, as claimed by the firm.

Norms committee mav take a view を (象蔦訂“ヽに→2
Development Ofrlcer

Norms Committee II
DIPP No 12/68/2017-TSW/191-A/R datcd  19/09/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1910912017- Case No. A/R-237 (M/s. Alcomex Springs Pvt Limited)
(Advance Authorization No. 31f0065421 dated 08.05.2015)

Status quo may be maintained and firm may be informed as under:

1. Import items from Sl. Nos. 1 to26 are required to be of the same grade of steel as

contained in the export products.

Norms Committee may take a view

,fiSrmltr--71'-
Norms Committee II
DIPP No. 1216812017-TSW237-AIR dated 19 10912017
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Development Officer

Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated lgt0712016- Case No. A/R-238 (M/s. JLC Electromet Private Limited)

(Advlnce Authorization No. 1310048082 dated 29.12.2015)

Firm may be asked to submit the following information:

1. Documentary evidence to the effect that import item at Sl. No. 2(Steel Wire rod of low

carbon) was imported prior to ratification of norms by the Norms Committee.

2. Documentary .uid.rr"" to the effect that the Steel Wire rod of low carbon is cheaper than

billets of low carbon.

Norms committee maY take a view

Norms Collllmittee II

DIPP No.12/68/2017-TSW/238-A/R dated  19/09/2017
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(S.K.Jain)

Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated lgl0gl20l7- Case No. A/R-240 (llUs Padia Exports Pvt. Ltd.) (Advance

Authorization No. 0510401796 dated 01.03.2017)

Keeping in view the Licence amendment sheet No. 1, norrns may be modified as under:

1. Export item to contain 80 MT of Non-Magnetic Stainless Steel Grade 201.

2. Words ..of relevant thickness" may be suffrxed with the description of import item and its

quantity may be allowed as applied for i.e. 88 MT .

Norms committee may take a view

Development Officer
Norms Committee Ⅱ
DIPP No.12/68/2017‐ TSW/240-A/R dated  19/09/2017
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Departlnent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 1910912017- Case No. A/R-241 (M/s Padia Exports Pvt. Ltd.) (Advance

Authorization No. 0510401797 dated 01.03.2017)

Keeping in view the Licence amendment sheet No. l, norrns may be modified as under:

1. Export item to contain 80 MT of Non-Magnetic Stainless Steel Grade 201.

2. Words "of relevant thickness" may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e. 88 MT .

Norms committee may take a view

-,.- ^

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1216812017-TSW24I-AlR dated 19 10912017
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DepartIIlent Of lndustrial PoliCy“ 覧 PromOtiOn

(TSW)

NC Meeting dated lgt0gt20l7- Case No. A/R-242 (Mls Padia Exports Pvt. Ltd.) (Advance

Authorization No. 0510401798 dated 0f .03.2017)

Keeping in view the Licence amendment sheet No. 1, norrns may be modified as under:

l. Export item to contain 80 MT of Non-Magnetic Stainless Steel Grade 201.

2. Words "of relevant thickness" may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e. 88 MT .

Norms committee may take a view

/ 4.

-2.^:. lF[rre,,(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. |216812017-TSW242-A/R dated 19 10912017

^

‘
′

_83


